
FORM NO. 21

{See rule 114)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

O A / W ^ h C P / M A / P J  . 5 1 ^ ] . . ^ 0 . . . o f  20.........
...............................................................Applicant (S)

Versus

........*.... .....................C J^............................. ...................,Respondent(S)

INDEX SHEET

Serial No. DESCRIPTION OF DOCUMENTS PAGE

b a k i^ c h l--2_

vTu rM /w /Z iW '
■?-/«

'c m ., r /y - i'f-

x » ~

J-9'- 3  6

r G y t t 'Y i i ^  i s i i M 3 ? - ^ ©

fisAUj 6 / "

‘
1 r

f ln l lu ) C ( ^  C p ^ J O

! /•

\X-

C e ^ifie c ^tb ^^e

Signature of S.O. \ \ \p  Signature of Deal. Hand

■tt-



/■

(O.A, No. 20 of 1990)

\ 14.9,1990:

T

ORDER SHEET

Hon’ble Mr. Justice K, Nath, VC,

Hon*ble Mr. M.M. Singh, AM

Sri JP Mathur counsel for the applicant and 

Sri B.K. Shukla for the respondents are present. Sri 

Shukla produces the. service record relating to the 

applicant, Kundan Lai. As we go through the service- 

record, we notice that the left thumb impression ^

purporting to be that ^  the applicant is affixed 

on the docxament described as * service record of the 

inferior staff and labourers* at page-11, The 

applicant has challenged the genuiness of this 

document as well. We think that the interest of. 

justice would be served if the thumb impression on 

this document is compared with the-fehumb impression
•T

Of the applicant by the finger print expert of the 

Government of U .P . .  The applicant, who is present in 

person denies the genuiness of this document and says that
Iv-

he is prepared to have it compared by the e3q>ert. Police

.v&f; 0ov;e stationed at Lucknow

........." ■ '  ,

shall be called to take the spaoific- thumb marks'of the

* applicantlfSH The speci-f-jpg thumb marksof the applicant
• 1 .

sh^ll be forwarded ̂ alongwith the disputed thumb mark

on the record^to U .P . Government Finger Prints Ejqpert.

The expert w m  subnit a report to this Tribunal by

30th October, 1990. Both the parties shall be at

liberty to file objection^ if  any, against the expert^

report within 10 days tViereafter. The case shall be

listed for final hearing on 14-11-1990. The record

is taken into custody by this Tribunal forthwith and

shall be placed in a sealed cover in the personal

■custody of the Deputy Registrar of this Bench.

Put up on 9-10-1990 for further proceedings. The

applicant shall be present in person on that date along-j

with his counsel, A copy of this order may be given to

the learned counsel for both the parties.

( V . c , )
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1.

2.

4.

5...

6.'

-7.

Particulars to be examined

Is the ‘appeal • r.ompetent ? ■ . '

a) Is the appliration. in  the 

prescribed form ?

,'b) la the applii-ation 1r . pap'»»''‘' 

book form ?-

e) Have six complete sets of the. 

appiicatl-on been fiieH ?

-a) Is the appeal, ir.. time'?

b) If  not, by l.iow many d a y s ' i t ’

■ ■ .i.9--'“*eyoad tjjTiG'?

>)•■■/Hag a-uf ficiierrt pase for sot ' 

f̂ 3ki.'>g the application ifl. time, 

...been fUed?:

Has the- darumer,t of. a^^th^orxsatlDJ^/

Uakalatnama been filed ? ^

■ Is- the a,fp,li?'atior} ■''.c*cofflpanie--i by
B^D./postal Order for Rs-.5U/- ,

, Haa the certified r'opy/c'opien

of the order(s) against which, the ■

■■QfipLicatior:. is .Tinde been filecf?

a.) Haue the copies of the ' •

relied upon by the 

applicant and Tnentioned ii» the • 

applicationj- been .filed 7

Endo^gement aa to result of sxawiwatioa

b) .Haue the dorijme.nta referpeti

to in (a) above duly attofrtad .,

by a Gazetted "Officeiv and... ' ■

nurbared afjcordingly 7

c ) 'Are the dortume.nts referred

. to in (a ) above .neatly -typed 

in double 'sapn.e 7

8 , Has the index of .documents been "

filed and pagcuig dane properly ?

3 Haue the ct.rqnological d^tails

of reprecQritation made-and'the 

out come of such reprenentation- 

been indicated'in’ the.applipation?,

•10.  Is- the-matter rv^ised i.n the appii»* 

■■'stlon pending before any court of 

Law or any othRr P-emh of Tr;LbuBal?

■

¥

u;
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I!.
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-vOût*. betMc. 

tU)niiif<̂

(T^ y^v^jyy  ̂ “P ^,c‘

'- 0an f, ^J .-//  ̂  ̂jt,>)..aĴJa^
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ain:

P:--.r'bicjIars bo bo Examinsd'

iir- bhG appj.icatior/duplicate 
ccpy/snare copIcs signed ?, '

rtrc oy.tra cGp,T.os of the applicatio{ji 

Ainoxurcs. fllod ? ' ^

: IdohtLcal with the Original ?

- ♦
c j  La-'iCinq in Annuxurcs

, cho f,ilG size onuolopGs •

bearing fujl addresses of the 

rospondqnt::-: DOLn filod ?■

Arc the.given acdrcjss the -

■ rCvlstGrod address ?

;po i:h(j narriDs of the 'parties 

staC:-:d ,i.n 'bhe . copiog tally with ' '

^ appli-' ' ■■
-..:.uion ? • ■

Are the tre:nslatiuns qertified ' 

to bo tu.'c- or supnortcd fay an ■ , 

Affidav'to. affirming that they
' . are triie ? ’ ' '

Are the Pacts of the case ■' 

mx-ptionod in item np- 6 of, the 
application ?

a) Concise. ? ■ ' ' '

b) Under disbinet heads ■?

'■') Mumbcred consectiuely fj

d) ‘ Typed in double space on one . 

side of the paper ? . ■

Have.the particulars for interim 

order prayed for indicated with

' '̂easons ? ■

b'hocher all thi’ remedies have 

ni;.pn -vhauctcd; ■ ' ' '

Endoreement as to result of examination-

ijJO
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• IN  TRIBUNAL,

DATE DECISION

PETITIONER

A T P ^ m o M u ^ ^Advocate for the Petitioner(s)

Versus

V  L X u t n . > L A>i ^  e d u ^  ______ B̂ESPONDENT

S J }7 i At- ____ Alvocate for the RespdndentCs)

CORAM :

The Hon»ble m : 

The Hon'bie Mr.

1,: Whether Reporters of local paper' may be allowed •
■T to see the judgtnant ?

2 . To be reiser red to the Reporter o.: not ? ^

3* Whether their Lordsfiips wish to see the fair copy
of the_ Judgment ? ■

4« Whether to be circutated to all other'Esnches ?

>«- M- » *  * *  V -  * *  *< «*

A

i
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R£:iERVED

CENTRAL AOniNlSTRATiyE TPaBUNALj ALLAHABAD 

LUCKNOU CIRCUIT BENCH

Kundan Lai . . . . .  Applicant

Versus

Union of  India  & O t h e r s . . . .  Respondents

Hon .Mr . 3usticc K .Nath ,  ii .C «

Hon.f'lr. K .Obavva. MembGr (A)

(By Hon.f'lr . Dust ice K .Nath ,  V .C» )

This application  under Section  19 of the 

Adrninistratiue Tribunals Act, 1985  is for a declaration 

that the a p p l ic a n t ’ s date of birth is 17v3'.38 and not 

1 7 . 3 . 3 2  as recorded in the soruice  rccord and that 

the applicant will  not retire ,  from service  uith effect  

from 3 1 . 3 ; 9 0  and is entitled  to continue in service  

" X  t i l l  31 . 3 . 1 9 9 5  *

2* The applicant 's  caso is that his correct date

, of birth is 1 7 . 3 . 3 8  as recordod in his High School

Examination C Qrtificate  on passing that examination 

in the year 1 9 5 2 ,  It is said  that he had even passed 

; the interfnediatc examination of the U . P .  Board uhen he

enter Bd into soruice  as Permanent Uay Histry  for the

/
Northern Railway on 20*8  .5 5  in the scale  of Rs .130  - 2 1 2 .  

Under the orders dated 3 0 . B . 8 9  he uas informed by a letter  

dated 1 1 . 9 . 8 9 ,  AnnGxure~A2 of respondent No ,3 that ha 

would retire  from service  with effect  from 3 1 . 3 . 9 0  on the 

basis of his date of birth as 1 7 . 3 . 3 2 .  By his application ,  

dated 1 4 . 9 . 6 9 ,  Annexure -3, he informed the Senior O . P . C .  

through respondent Wo.3 that uhils  entering into service  

he had submitted the original  High School Certif icate

i alonguith attested copy thereof in proof of the correct

A.

i
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date of birth as 1 7 . 3 * 3 8 .  His representation  dated

-30*11*89, Annaxure 

birth uas rejedted 

applicat i o n ,

4 for correction of his, date of

♦ On 1 8 . 1 . 9 0  he f iled  the present

3 .  The respondents ’ caSe in .the Counter Affidavit  

is that the applicant uas i n i t i a l l y  appointed on 

2 0 . 8 . 5 3  as Choukidar at R s «3 o /“  per month plus 

allouances , It uas stated  that he did not f i l e  his 

High School Examination C e rt if ic ate  nor disclosed

that he has passed any such examination .  It uas said  

that ths recorded date of birth 1 7 . 3 * 3 2  uas duly 

c e r t i f i e d 'b y 't h e  applicant himself  by a f f i x i n g  his 

thumb impression on the service  rccord .  At the time 

of appointment as Choukidar the column for special  

q u a l i f ic a t io n  in the service  record uas marked as 

nil  s ig n i fy in g  that he was i l l i t e r a t e .  It uas further 

stated  in the .Counter A ff idavit  that the recorded 

date of birth 1 7 « 3 , 3 2  had boon communicated through 

seniority  l ists  of 1 975 ,  AnnBxure-R2 and 1980 ,  Annexure.R3 

published from time to time and the applicant never 

raised  any objection  against i t .  It uas pointed out 

that the a p p l ic a n t ’ s submission that he had submitted 

the original  i-iiigh School Certif icate  to the Department 

is selfs-inconsistent with his oun stand in his letter 

dated 30 .11  «89, Annexura-4. It uas la st ly  said  that 

the applicant appeared to get his date of birth changed 

by overuriting in the sorvice record in collusion  

uith some s t a f f ,

4 .  The applicant said  in his  Rejoinder that he 

had not been appointed as Choukidar on 2 0 * 8 , 5 3  and 

that ,  in fa c t ,  he had been appointed only as Permanent
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A

Uay Plistry on 2 0 # 8 . 5 5  after  msdical f itness  c o r t i f i c a t c .

He complained that the respondents did not produce the 

medical examination c e r t i f ic a t e  nor letter  of his 

appointment as Choukidar♦ He added that having passed 

High School and IntBrmediate Examinations ev/on before 

entry into service ,  ho had submitted the High School 

Examination C ert if icate  in proof of age in accordance 

uith Rule 225  of the Indian  Railway Establishment Code,

He added that the cor.rectiors in the service  record do 

not bear any initials '  of any authority nor the applicant 

h im self .  He said  that no sen io r ity  l is t  had been served 

upon him nor his acknoulodgement had been o b t a in ed « He 

alleged that the service rocord r e l ie d  upon by the 

respondents is bogus rocord manipulated^, and • uhatever 

overuritings appear thereon may have been carried  out 

by the concerned s t a f f  and not by the applicant as 

allegado He lastly  said  that the Di.P*0, uas not 

competent authority to dispose  of the roprosentation  

regarding the date of birth  because the competent authority 

uas tho General f'-lanagor.

5 .  Ue have heard Shri 3»P*Mathur for the applicant

and Shri B»K,Shukla for the respondents and have carefully  

gone through the material on record ,  Ub w ill  deal uith 

the service  record i t s e l f *  The respondents have filed  

photo copy of tha service record and have also produced 

the original  before u s .  T h e 's e r v ic e  record begins uith 

a printed sheet in uhich^after  the a p p l ic a n t ’ s name uas 

uritten^his  .dssignation on appointment is mentioned as

V , »
Chowkidar, In particulars  of his service  his date of 

birth is recorded as 1 7 « 3 , 3 2  in figures of which the 

figure 2 has been overuritten as 8 ; . the date is also 

written in English language and reads as 17s .3 ,32 .  There
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is no oueruriting in the date of birth as written  in 

the English language = The date of appointment is 

mentioned as 2 0 * 8 « 5 3 ;  the figure 3 in the unit placG 

is ovoruritten as 5<> Pay on appointment is mentioned 

as R s , 3 0 / «  plus usual Dearness i l lo u a n c e s .  The signature 

of the employee is also contained on the paper; on the 

le ft  hand sido top^ thero is a le ft  thumb impression mark 

of the employee.

S» The a pp l ic an t ’ s case is that this service

record is bogus and manipulated .  He h a s "n o t 'b e e n  able 

to point out where the true record is to be found. Uhon 

the case uas taken up on 1 4 . 9 * 9 0 ,  the applicant denied 

tho genuineness of his thumb impression mark on this 

document. He offered to have it compared by the Thumb 

Impression Expert.  .Accordingly, the orders were passed 

to call  for the serv/iccs of the U»P« Gout. Finger Print 

Expert for uihich the requ is ite  samples were taken from 

the a p p l ic an t .  The roquirsd papers uere furnished to 

the Expert uhoj after examination^submitted his report 

in uhich he has clearly stated that the thumb mark found 

on the record of service  is of the applicant h im s e l f .

There is no evidence to the contrary on behalf  of the 

applicc?.nt. The val id ity  of the report of the Finger Print 

Expert has not been : questioned by the a p p l ic an t .  Settled  

lau as la id  doun by the Supreme Court in the case of 

Jaspal Singh Versus State of Punjab 1979 SC 1708 that 

the thumb impression •s.cionce is  ̂ an e x a c t  sci.snee,&does not 

admit of any doubt. Ue must hold therefore  that the 

thumb impression which is found on the service  record 

belongs to the applicant himself  and therefora  the service 

record in question is not a bogus document taut is a genuine 

and r e l ia b le  document.
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. ' ■ . 7 .  A s ig n if ica n t  feature of this document is
i

 ̂ that alt houg h there is. an o vG r u r i t i n g  in the year
I

t of the date of birth of the applicant in the figures ^

■I ' !
i there is no ouGruriting in tho date as recorded in

I Engli-Sh language .  Another very important evidence in

' this connecti.on is the record of the particulars  of

promotionsj increases ,  punishments and transfers  of
I

■ the applicrnt  recorded on the back side of this very
i

; document* The important point is that the particulars

I ■ '

j of promotion otc« arc not recorded on a separate sheet;

I

j they are recorded on the reucsrse . s ide of the ssrv/ice

I re cord .bearing the a p p l ic a n t ’ s thumb impression and

I referred to above* : The upshot is that the particulars

i recorded on the reverse of the service  record are not

capable of being separated from the latter  and therefore

I go a long uay to establish  the genuineness of the service

i . ' . ' .
; record .  In these particulars  the a p p l ic a n t ’ s first

' appointment i s . montioncd as Temporary Choukidar on
I

' 2 0 . 8  .53 in the scala of Rs »30/~ 85*  The date
1

i of appointment and the rate of pay is described

l' ' ;
j respectively  as 2 0 . 5 , 5 3  and R s » 3 o / " .  The expression

‘■Choukidar’ has been 'overuritten  as P .U . N i s t r y .  The 

scale of pay is overuritten as R s . 5 5  - 1 3 0 .  In the
I

i date of appointment the figure 3 in the units place is

! overuritten as 5 .  All these overuritings are to be

found in the f irst  entry; but in the subsequent and

follouing entries there is no overy r it in g ,  The) second

' entry is the applicant 's  promotion as Temporary P .W .Mistry
I

' on 1 . 2 » 5 5  in the scale  of Rs , 55"-3“ 130 uith rate of pay

i

as R s .B S /- ,  The third entry is of the a pp l ic an t ’ s 

being reverted as Temporary Choukidar on 9 * 7 . 5 5  uith 

the pay of R s .3 o /- .  The feurth entry again as of the

/V- ,
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a p p l ic an t ’ s promotion as Temporary P*ul» Mistry on 

2 6e7«55  at the salary of RSiBS/-* The Tifth  entry 

is of his rGversion as Temporary Choukidar on 25 *9 <.55 

with the pay of R s .3 o /- .  The s ixth  Gntry is regarding 

the increase of his pay by increment from Rs * 3 0 / ”» to 

Rs<,30/8/“ in  consBquence of an increment l is t  dt . 7 . 7 . 5 6  

raising  his salary  to RscSo/b/- uith e ffect  from 2 0 . 8  .54 ;  

here the figure of 4 in the units of 55 is ouerurittan 

as 5 .  Ths seventh entry is of ra is ing  the pay from 

Rs ,30 /Q  to Rs *31/- \/ide increment l is t  dated 7 » 7 . 5 5  

to R s . 3 l /-  on 2 0 » 8 , 5 5 ,  There are further entries on 

his being promoted as Keyman and then as Mate uith 

effect  from 2 0 . 4  .56 , It is not necessary to set out the 

later records .  The ;particulars referred  to by us uould 

shou that the applicant having been appointed as 

Choukidar uas temporarily promoted to the post of 

P.W* Mistry and a g a i a  reverted as Choukidar more than 

once and. his salary  uas varied  accordingly  from time 

to time according to the applicable  scale  for the 

appropriate post„ It is d i f f i c u l t  to hold that a l l ’ 

this record is bogus. Ths applicant*?  case that in 

the absence of a fornrial letter  of appointment as Choukidar 

he should not be treated to have been appointed .as  

Choukidar has no substance because the evidence indicated 

above unmistakably established  that he uas appointed as 

Choukidar i n i t i a l l y . .  It is futile  for the applicant to 

contend that the overurit.ings in the service  record 

uere done by some person in collusion  uith  the concerned 

s t a f f  uith uhich the applicant has no connection 

uhatsoever .  It u i l l  bo immediately appreciated that the 

overuritings uere calculated to bring some benefit  to ths 

applicant inasmuch as the date of birth recorded as 1932
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was souqht to be oyeruritten  as, 1938«, The bsnefic iary  

of this oueruriting  is the applicant  and in the course of 

human nature and natural conduct it is impossible to 

believe  that the applicant had no interest  or hand in the 

ou&Turitings , It is of course not expected to bring 

direct euidcnce of  the oueruritings because that is an 

act done in sacrecy;  but the person uho gets the benefit  

o f  it u i l l  normally be considered to be concernisd 

in obtaining the overur itings j namely the app l ican t .  There 

is uorth in tho contention of  the respondents that the 

applicant did not f i l e  the High School C ert if icate  at 

the time of his original  entry into s e r v i c e .  I f  the 

applicant had producad the High Schocl Cert if icate  

containing the date of birth as 1 7 , 3 . 3 8  he would have been 

only 1 S years and five months of age uhep he uas first 

appointed o.n 2 0 .8  .53  as Choukidar.  The learned counsel 

for the applicant has not been able to shou that at that 

young age the applicant could have been e l i g i b l e  for 

appointment to railuay s e r v ic e .  The applic;-:.nt’ s counsel, 

houBver, says that the Railuay Administration is competent 

to relax  th^ minimum age prescribed ;  that may be so ,  but 

that IS not th;.. applicc.nt^s case .  There is  nothing to shou 

that the a p p l ic an t ’ s real age uas only 15 years and five 

months at Ihe time of the entry and that the prescribBd 

minimum age for e l i g i b i l i t y  had been relaxed by any author it y« 

It has been held in the ease of Union of  India  l/s.Wing tdr .

R *R ingorani (1987 }1 SCC 551 that relaxation  must be done 

by s p e c i f i c  orders of the Govt»for reasons to be recorded .

The learned counsel for the respondents has emphasized 

the defence case in para 4 . 1 0  of the Counter Affidavit  

and has urged that in the a p p l ic a n t ’ s application  , 

Annexure-A,3 dated 1 4 . 9 . 1 9 B 9  the applicant  had stated  

that having f iled  the or ig ina l  High School C ert if icate  

at the time of appointment on 2 0 .8  ,1955  he fa iled  to



■X

I)

understand as to uhat had happened to that c e r t i f i c a t e .

It uas further stated in the application  that he had 

applied  for a copy .of  the High School C e r t i f i c a t e  uhich 

he uould submit to 'the  o f f ic e  as soon as it is received .  

But.with his application  dated 30<.11 oSB, Annexure.4

the applicant enclosed a photo copy of the original  

High School Certificatec  It  is urged therefore  that the 

original  High School C e rt i f ic a t s  had aluays uithin  the
A

custody of the applicant and he had never handod it over

to the depar'tiTi.8n.t. It is noticeable  that the attested

copy of the High School C e r t i f i c a t e  f i led  alonguith

this application  does not indicate  it to be a copy

of the duplicate*  There is nothing on the certif icato

to shou that it  is a duplicate  document* It bears

the original  date of issue namely 7 .5 #52; there is no

endorseinent that it  is a d u plicate .  The explanation

given in para 4«10  of the Rejoinder A f f id a v i t  is that

the original  High School C e rt if ic ate  alonguith  attested

copy had been furnished to the Department at the time

of appointment, that: on learning that the attestsd

copy uas mis.sifiQ from the service  recordj the applicant

startsd  searching for the High School C e rt i f ic a t e  and

in the meantime had applied for a duplicate  copy. It

is added that on inten4s:/search the applicant found
(

the High School C e rt i f ic ate  and then attested  copy

thsrsof  uas f i l e d .  It is plain  therefore that the

High School C e rt if ic ate  had remained in the custody

of the applicant himself and the theory of obtaining
/

a duplicate High School Certificati3 is falser The 

applicant has not been able  to show as to uhy his date 

of birth should have been recorded urongly at the time 

of his entry into service  i f  he had r e a l ly  submitted
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the High School Examination C ert if icate^  He has not 

been able to 'p o in t  out who the persons uere to cause 

some sort of a harm to the applicant at that s tag e .

In the s e n i o r i t y ,lists  of  AnnBxur0-R2 o f  1975  and 

■Annexurs-R3 of 1980 the a p p l i c a n t ’ s date of birth 

is recorded as l7»3«32o  Ths a pp l ic an t 's  statement 

that he uas never communicated of those sntries  

is stated only to be re jected*  After a ll^he  recoived 

promotion from time to time in vjhich the. question 

of his sen iority  uould have been material and it is 

impossible to bel'ious that he uould not have cared 

to knou hoy his seniority  uas recorded uhenever the 

occasions for his promotion arose .  S ince  the Department 

did issue  the seniority '  l ists  in 1975  and 198Q the 

reasonable conclusion should be that the applicant 

would have found out the se n io rity  l ist  and uould 

then have noticed that his date of birth uas recorded 

as 17 *3 (,32. Of courssj the applicant never made any 

representation  for correction of  his age before 1 4 ,9 *89  

i , 0 . after the letter  dated 1 1 . 9 * 8 9 ,  Annexure-2 on 

thfp basis of the order dated 3 0 .8  .89 by uhich he was 

informed that hi3 uould r et ire  with effect  from 3 1 . 3 » 9 0 .  

It may be mentioned that the applicant mould have been 

in e l ig ib l e  to enter into railway employment 

i p i '  on 2 0 . 8  .53 i f  he hed disclosed his High School 

C ert if icate  containing the date of birth as 1 7 . 3 ^ 3 8 .  It 

appears to us that the a p p lic a n t  by suppressing the age 

according to the High School C ert if icate  had managed 

to get employment by stat ing  himself  to be e l ig ib le  

for employment on the basis of his date of birth as 

1 7 . 3 e 3 2 .  Having obtained that benefit  ha could not 

be permitted now to rely upon the entry contained  in

Q1
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the High School Examination C e rt i f ic a t e *  A Four Member 

Bench of this Tribunal s i t t in g  at Calcutta in the case 

S«K«Sen .Gupta \/s „ Union of India & Others 51 3  1985(1 .)

CAT 1 1 1  has h^ld that where deliberately  wrong date of 

birth is disclosed  for the. purposes of cmployrnent^ that act 

i® frauduleht and the employee cannot be cncouraged, 

to rsly  upon the revised date and even the Matriculation  

C ert if icate  may be ignored* The present c a s e ' f a l la  in 

the same ,category and therefore  the a p p l ic a n t ’ s case for 

correction of his date of birth from 17*3^32  to 1 7 , 3 * 3 8  

must fail®

89 We find from the record that this petition  uas

admitted on 1 9 , 1  *90 and. after  the .respondents had made 

appearance and put in c ontest ,th is  Tribunal  had passed 

an interim order on 2 1 , 3 * 9 0  and d irected  the r.G3pondents 

not to evict the applicant from tho quarter occupied by 

him t i l l  the adjudication  of this application^  Ue think 

that s ines  the applicant has been alloysd  to c.ontinue. in 

occupation under the orders of this  T r ib u n al ,  he may be 

charged for .rent only at the normal rate  t i l l  the d|te 

of disposal  of this  application.* .

9 *  For roasons indicatad  abouBp this  application  is-

dismissed and the interim order is vacated subject  to the 

condition that tho respondents sha ll  charge rent from the 

.applicaf)t for the accommodation in the applicant 's  

occupation only at normal rates t i l l  the s igning  of this 

judgement; for the period subsequent to tho s igning  of 

this  judgement the respondents ^ o u l d  be at l iberty  to 

charge such rent- as may be. recoverable from the applicant 

under the applicabJU rules*  Parties s h a l l  bear their costs 

of this  cas e »

Dated the 19 91

Vice Chairman

RKM
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.IN -THE CENTRAL AmiNi-STRATIVlL- TRIBUNAL
' , .V  _ . • \_2TS\' / RcgiitrarCJ)

CIRCUIT BENCH, LiJCKlW '

APPLICATION UI^DER SSCTION 19 OF THE 
.AmNISTRATjVE TRIBUI'JAL ACT, 1985.

Kundan Lai Applicant

Union of India &  others

INDEX

Respondents*

S I .
No* Description of Papers *v, P^ge No.

(A ,

1 .

2 *

3.

4.

Application 1-10

Copy of the impugned oidev

Postal Order Ho*g,&^/^o’̂ ^Ait. /^' / '  7 ^

Poi^er

Dated:

Lucknow.

/ /

( O^.I^.Mathur ) ,  

Advocate, 
Counsel for the applicant*

/

\

a .

:>
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\„ Circuit ' .•’c. ‘

\ |5ate of > V _

;/3Sate of iUGcip'- --'i ....

t3i£p«ty

V

IN THE CENTRAL ADMIN ISTRATI WE TRIBUNAl 

CIRG13IT BEMCH, "LUCl^QU. ’

Kundan ial,agad about 51 years, son of Late

Sri Sohacj Lai, resident of £-2/B,pur5jab Nagar
1 L ■ .

Railway C0lony,eharbagh, Lticknow. Edfiployed as

Psrmalient Way Inspect0i>»in, Northern Railyay

Charbagh, Lucknou..

APPLICANT

l/ersus

I

1 . Union of India through General Wanager, Northern 

Riailway, Baroda House, New Delhi.

2. Div/iaional Railuay Manager, Northern Railway, 

Hazratganj, Lucknoue

2. Assistant Engineer-1, Northern Railway,

Charbagh, Lucknow.

. .  RESPONDENTS.
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DETAILS or APPLICATION-

1. Particulars of the ordar against uhich’ the 

applicatiiin is made;

Ca) Noeof the orders 816E/2D/A 

Date of .Qrder - 30.8.1989

(c) Authority pas­
sed the urder. - Div/isional Railway

Manager, Northarn Railway,

Mazratgaraj, Lucknou.

2e OuriadictiQR Qf the Tribynal;

The applicar^t declares that tha order has 

bean passed at Lucknou against which the applicant 

wants redrsssal and ;uhich is within the jurisdiction 

of this Hon̂ ’ ble Tribunal*

3 .  L im i t i i t im ;

The applicant further declares that the 

application is within the lifnitation psriod 

preseribed under Section 21 of the Central Adminis­

trative Tribtffial ict, 1985 as the impugned order 

is dated 30 .8 .1989.

4.' racts of the case;

V 4.1 That the applicant has been initially

appointed as Permanent Uay Wistri on 20.8.1955 and 

was placed Under the superv/isory control of the 

EXQCutiye EngineerCRastoration), Northern Railway, 

Sultanpur. The intial pay scale of the applicant 

Rs.130-212.

•«• 3
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4.2- That subsequently the applicant old 

various posts by uay of promotion and at prasant 

is posted as PermanQnt Way InspectorwIH, Northern 

Railway, Charbagh, Lucknou since 1985 and tha present 

pay scale of the applicant is Rs.200Q-3200 and the 

basic salary drsun in tha present scale is Rs.2750/« 

pe r cnonth*

4*3“ That during the course of employment 

tba applicant has to submit his biodata including 

tha date of birth to the authorities time to time 

Annaxure-1 as desired and last boing on 27.11»1969.{Annexure-1 

is tha true copy of the biodata furnished By the 

applicant dated 27 .11.1989).

4.4- That in tha biodata tha applicant besides 

furnishing tha other details of serv/icas also has 

stated the date of birth as 17.3.1938 being tha date 

of birth recorded in the High School Certificate 

issued , by the U,P,Board of High School & Intermediate 

Education dated 7 .6 .i9S2 .

4.5- That communication of the date of birth 

as 17.3.1938 by the applicant to tha respondent No.2 

through respondent No.3 on the prescribed proforma 

had never been disputed and the applicant had never 

bean informed about any discrepancy in the data of 

birth furnished by the applicant to the authorities 

and the date of birth recorded in the service record 

maintained with tha office of respondent No.3.

4.6- That as per the date of birth of the 

a p p U c M t  I . e .  17.3.1938 tha ago of
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of tha applicant uiDuld be 31#3*1996.

4.V- That tha applicant threugh hia letter 

dated 11.9,1989 uias infermed by the respondef^t NqoS 

that as par tha impugned ardar dated 3Q«8.1989 

issued by the office of the respondent Mo. 2 thereby.

C the applicant uil! retire under the age limit .'u.e.fV

3 1 .3 .1 9 9 0 ’referring the (4ate of birth of the applicant 

l^nBXure>^2 as 17*3.1932 as per tha service recordCAnhBXure-2 is

V ' the true copy of the letter dated 11 .9 .1 989 ).

4*B« That tha applicant uas surprised to knoy 

change in the date of birth as communiGated by the 

respondent No.3 from 17.3.1938 to 17.3.1932 and 

immediately approached the authorities as to hou 

this change has been effected in the service record 

which caused a loss of 6 years service in'th© depart­

ment for no fault of the applicant.
V '-

4*%- That on meeting with tha higher officials 

the applicant yas asked t© submit the intimation of 

the mistake of recording of wrong data of birth and 

was also asked to submit the High School Certificate 

so that the correction may be made in the service 

record and accordingly the impugned order may be 

modified. '

4.1Q«iThat the applicant through intimation 

dated 14.9.1989 intimated tha Senior EJivisional 

Personnel Officer, Morthern Railway, llucknou through 

respondent No.3 about the mentioning of incorrect 

date of birth of the applicant and specifically 

stated that the applicant while entering into tha

. .5

I



■f - 5 -

• A *

seriwe of the departmaRt had submitted t^Q Original 

High SchQol Certificats alonguith a c0py thereof as 

a proof of aga and date of birth iee»' 17*3«1938 and 

ftRnextirs-S also his willingness. ( Ann8Xura-3 is tha trua ebpy 

of the intimation dated 14e9®1989 ) •

c

(

4*11-Thet the applicant ran from piller to 

post for the sake of justice and modification of 

tha order of retiremant issued on the basis of wrong 

entry of the date of birth in the ssr\/iee record and 

tsias ready to furnish proof of age as required under 

the Seruica Rules applicable to the applicant but the 

authorities paid no heed to his yritten as uell as 

oral requests and as the matter was delaying further 

and the applicant was apprehending the implementation 

of the order dated 30*8.1989 the applicant submitted 

an attested photostat copy of the High School Certi­

ficate to the Senior Divisional Personnel Officer, 

Northern Railway, Lucknow and requested him for 

sympethatic consideration and favourable orders 

through letter dated 30.11.1989 which was duly 

forwarded by the respondent No.3 for favourable 

Annexur6^4 disposal on 15*12«1989C Annexura-4 is the true copy 

of the letter dated 30.11.1989 alongwith attested 

photostat copy of High School Cettificat® of the 

applicant giving the proof of his age and date of 

birth).

4.12—That inspite of submission of this proof 

of age and date of birth the authorities did not ask 

any thing from the applicant and also ^ e n  no action 

in the matter as such the applicant with due regard 

again approached the Senior Divisonal Personnel 

Officer, Northern Railway, Ltiicknow through letter
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dated 17.11.1989 yith a copy t© the respondent No.3 

fer fayourabla cQnaideration in the matter and to 

sa^e the applicant frera harassment and early retire­

ment without attaining the age of'syperannuation i .e .

58 years but the applicant reoeived no reply from 

any corner of the office of respondent Mo.2  neither 

the refusal of the acceptance of the High School 

Certificate submitted by the applicant t© the 

authorities for correction of the date of birth in 

the service record and for necessary orders in respect 

of the early retirement of the applicant.

4.13-That aggrived by the impugned order of 

retirement and non consideration of the proof of 

age and date of birth submitted by the applicant by 

the respondent Mo.3 the applicant has no other remedy 

than to approach this Hon*ble Tribunal for justice.

S. Ground for relief syith legal provisions:

a) Because the respondents have passed the 

impugned order on the wrong mentioning ©f the 

date of birth in the service record taithoot 

giving‘opportunity to the applicant for furni­

shing the proof of date of birth®

b) Because the best proof of age and date of 

birth is High School Certificate which has 

been ignored by the respondents while passing 

the impugned order.

c) Because lethargic attitude of the respon-
I

dents of non consideration of repeated requests

I
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0f the applicant and non consideration of High 

School Certificate submitted by the applicant 

is an arbitrary action of the respondents.

d) Becayse the impugned order is against the 

principles of natural justice and ignorance 

for the t^aripus biodatas submitted by the 

applicant while the same being available in 

the Personal File maintained by the office of

V "
the respondents for the maintenance of the 

serv/ica record of the applicant.

6 . Detaila of the remedies exhausted:

The applicant declares that against the 

impugned order no remedy is provspided under the 

Service Rules and the representations dated 14 .9.89, 

17*11.1989 and 30.11.1989 of the applicant placed 

at Annexures Mo.1,3  and 4 to this claim application 

have not yet bean disposed of and the applicant yill 

be forced t© retire u .e .f .  3 1 .3 .199ihence this appli­

cation at this stage.

/

7 . Watters not prev/ibualy filed or pendinQ oith 

any other court;

The applicant further declares that he had 

not previously filed any application,yrit Petition 

or Suit regarding the matter in respect of which this 

application has been made, be fore any court or any 

other authority or any other Bench of the Tribunal 

nor any such application, writ petition or suit is 

pending before any of them.
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8 . Relief1 3^  souQht;

In view of the facts raantienad in para-4 abova 

tfe»8 applicant  prays for the follDuing raliefsj-

i )  That the applicant's date 0f birth in 

tha sarvice racord be diractsd to ba corractad 

by tha respondent MQi2 and 3 as 17.3*1938 as 

par the High Schaol Certificate submitted by 

tha applicant by this f̂ Jon*ble Tribunal.

i i )  That,tha Hon’ bla Tribunal by way of

apprspriata  ardar quash the impugned order e f

ratirefnant datad 30»3»1939 and ask tha raspon-

/  dants to nat to retira  tha applicant  w . a . f *
X  ■ ;

31.3«1990 on wrong entry of the data of birth

i.a»' 173 .1932  in tha sarvice recsrd of’ the

applicant.<i'^-€A-§^^>v^^A/v<rv-  ̂ —

i i i )  Any other appr®priata order yhich 

the Hon’ bla Tribunal may deem fit be also 

passed in favour of tha applicant.

iv) Tha cost of the application be also 

ayarded to the applicant.

9®‘ Intarm ordegtif any Draysd fors

That on the facts and grounds stated in tha 

application the applicant prays for stay of tha 

impugned order dated 30.8.1989 and direct the
*

respondents to not to giv/a effect thereof and 

. >  V  y W  V  implsfHant the same till the disposal of tha claim

.Vg
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A.

application of the applicant or may pass any other 

suitable Interim Order for safeguarding the interest 

of the applicant during the pendency of application.

v /  10* Application is being presented by the

applicant through his counsel in the Hon’ ble 

Tribunal*

11* Particulars of the Postal Orderi

(c) Mame of the Post Office 
. issuing the Postal Order

drawn in favour of the Registrar,Central Adminis­

trative Tribunal,Allahabad for Jls.50/- only.

12* That the enclosures annexed in the 

application are the true copies of the originals.

Applicant

Verification

I ,  Kundan Lai,son of Late Sri Sohan Lai, 

aged about 51 years, •working as Permanent Way 

Inspectomlll, Northern Railway, Gharbagh, Lucknow 

and resident of S-2/B,Punjab Nagar Railvjay Colony, 

Charbagh, Lucknoi  ̂ dO' hereby verify that the contents 

of paras 1 to 4 and 6 to 12 are believed to be and 

the contents of para 5 are believed to be true on legal

. . 1 0  ,
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adyicQ and that I have not sMprassad any matarial 

fact.

Placsj Lucknau.

/
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I I  . THE CENTRAL ADMINISTRATIVE 

CIRCIET BEI'IGH, LUCKNOW.

TRIBUl'IAL

Original Application No. of 1990 ^

Beti-jeen

Kundan Lai

And

Applicant

Union of India & others . . Respondents.

P A P E R  B O O K

V

SI.
No. Description, of Papers

1. Annexure No^l

Biodata of the applicant 
dated 27.11.1989

2. Annexure No.2

Letter of respondent No.3 
dated 11.9*1989

3e Annexure NoeS

Intimation of the applicant 
dated 14.901989

4. Annexure No®4

Letter of the applicant dated 
30.11.89 alongwith attested 
copy of H*School Certificate.

Page No.

/ s - H

>P.Mathur ) ,  
Advocate, 

Counsel for'the applicant.
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before-ehe central a dm in istr ative  tribtjnal allahi®ad

CIRGCTIT BINGH IiUCKNOW.

CLAIM PETITION N0« OP 1990.

y

K\andaa Lai

versus

union of India & others

ASINEXURS NO. I

Petitioners

0pp.' parties

N0RTHE8N RAILWAY

N o 'f Office of the PWlAnATco. 
Dated 27.11^989,

The Asstt, Engineer-I 

N ,Rly, LucToaow .

Sab? Bio- Data of PWls!,

Refs Yoar letter 2 ^  d^; 23Sllf1989^

In reference to abore,® I am s\:toraitting the

Bio- )̂ata as required by yoa i

1. Name Kundan La^

1 . Date of births 17-03-1938

3. Date of Appointment
of Service. 20-08-1955

4*5 ProTUQtion as PWI/br^ _
I/fsr^lI Gr^I-from l^n.84

5 , Qualification 

6% course attended

7 , Award

8, Punishment

9i’ Misc.(Transfer 
reque s t) Perscwi al 
prob lera/con du ct 
Rules etc.

Gr.lIl-Prom Dedtl963 

Intermediate,

1986

Awarded by ds /FZR & GM 

Nil

Nil

Details of posting w ^ .f , 1.4.1980, 5<
3r

i . . 2 /
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. X

Design, Grade

PVJi/tl

PVJiyfeKergency

PWlA/ilco

p w i A i A W r

PWlA/iiko Se IXI

Pt- JlA A ko .

stn . Period 
From To

1.4•80 till date

p m A 4 i / t W .

ifc e o  Upto 83 

1*1^84to t ill  date 

Officiateas PWlA/t*Ko 

for 3 years ;̂ '̂

True copy

sd/-Il legible 

Seal

A4(-e,+«-D

'1 o'V^A -

(<)r ^

—
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BEFOREIHE CENTRMi MJHINISTRATIVE TRIBUNMi M.LMABM) 

CIRCUIT BEBH Lua<NOW,

GLIMM PETITION NO. OF 1990l

K\in<5lan Lai Petitioner

V e r ^ s

- ,l

- r

Union of India & other Opp, parties

J^NEXURE WO, I I  

Horthem Railway '

No^ 2 M / (Rundan Lai ) AEN(I) Office 
Luclmow

Dated: 11,9,1989Sri Kiandan Lai 

POT ( I I I ,  Lucknow,

Sub; Regarding date of birth and retirement.

Upon were called to attend this office to 

receive DRm4 »Tcô ; letter dated 3 ^ ^ 1 f 8 9  vide this 

office letter of even NO, dated 01-9-89 sent you 

did not turn up f

As per D R m A W , letter No*  ̂ 816-E/EI b A  

dated 30:,8"1989 you vill retire under age limit 

on 3 If3,1990 being your date of birth as on r7’i;3‘Il932 

as per your s A  please note^

sd/- l l l i ^ l e

Assistant %aineer-l 
N ,R ly ,Lucifeow ^

. O C J -
A —
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD 

CIRCT3IT BENCH LUCKNOW.

CLAIM PETITION NO, OF 1990.

0

Kun€l8n La 1

versa s

Union of India & other,

Petitioner

0pp. parties

ANNEXORE NO. Ill

To
The Sr. Divl, Personnel Officer#

Northern Railway, LugIoiow-J 

Through: MSI-X/tko .

Subs Intimation regarding DOB and Date of retirement 

Reft Your letter Nô ii aiS-EAlDA dt f3C^8^1989^

Sir,

In inviting reference to your letter qiaoted 

above  ̂ have to submit as under:

1. That my date of Birth as per ray High Sdhool

Certificate is as on 17 ,03.1938 and not as on 17*;3 .32 

as intimated vide your letter under reference ;̂

2'. That I had submitted original High School

Certificate in support of ray date of Birth as on 

17^03 .1938 at the time of appointmaat on 20'i;8^1955 

It  is not under stood what has happened to that 

certificates.

3 ,.,
That however I have applied for a copy of

..2/



ray High School Certificate, which will be submitted 

to your office, as soon as I receive it.

Thanking you in anticipation

-J

©ated: 14*9.1989 . Yours faitiifally

( Kandan Lai.) 
p v 3 i A i i ^ r / 1 k o ;

True cow
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BEFORE THE CENTRM* ADMINISTRATIVE TRIBONIL ALLAHABiSD

CIRCUIT BENCH LUCKNOW

CLAIM PETITION NO, OP 1990’̂

■vj

A -

y

Kundan Lai

versus 

Union of India & other

Petitioner

Opp. per ties

To

Subs

Reft

Sir,

. ANNE^RE NO, IV

The Sri Divr^ersonnel OffiGer,.

Northern Railway, Lucknowf

Intimation regarding DOB and Date of retirement 

Your letter No? EAI-DA dated 30^8^1989^

Ref̂ i’ abo-̂ e and tncotinuation of my applications 

dated 14?9^1989 and n f  Il5l989^  ̂ I have to submit that 

as no reply has yet been received from your office^ I 

am herewith enclosing the Phot© copy of m/ High 

School Certificate duly attested by Gazzetted Off leer 

for your sympathetic consideration and favourable 

necessary order please^
I

Thanking yog«

Pateds 30fll'fl989 Yours fal«ifiully

( Kundan Lai )
PWI/lll^Ho

Forwarded t© Sr^ DBO/liko for favofirable

disposal'; The attested copy of Htgh Gdiooi

Certificate is attached herewit|[f

sd/-
Assitent Engineer^l 

N';Rly jLucteow*̂ ;-



• '■■■:; :j,ks7, ■'t’c
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IN W E  HON*BLE CENTRA IDMINISTR®IVE TRIBUNE 

" CIRCUIT BENCH* L0CKMQW

No. 20m  of 1990 (L)

Kundan Lal< ,%plicant

Vs*

Union of India and others Respondents

COUNTER REPLY ON B E H ^  I3F RESPONDENTS

aged about years. 

Son of P ' C '  g U ^  working as I

OU duly authoris«a by respondents NOol# 2 and 3

do hereby solemnly affirm and state as unders-

L _

k

u

2 ,

3.

TJiat para 1 of the petition need no comments*

Biat para 2 of the petition need no comments*

That §ara 3 of the petition need no comments*

4*1 That the contents of para 4,1 of the petition
r:- • ' '

are denied and it is stated that the applicant was 

initially appointed as chawkidar on 20-8-53 at the rate

I

of fe* 30/- per month plus other adraissi±>le allowances 

during that period, J^ter his appointment as chawkidar 

on 20-3-53 he was posted'under direct subordination of

* -
'7  r t

permanent way inspector (Rj>' Sri Krishna Nagar, itoder



V

j .

-k
\

m2m

itesistant Engineer Sultanpur*

4.2 lhat the contents of para 4®2 are admitted 

to the extent that the applicant is, after getting 

promotions working as IWI B r .I  since 1984 in Gr,

Rs»2000-3200 (Revised pay scale) and his basic salary 

is Hs.2750/- per month,

4 .3 Ihat the contents of para 4,3 of the petition 

under reply are denied, it is however made clear that 

the applicant’s date of birth is recorded in his service 

record as 17-3-32, in words as well as in figures, duly 

certified by the aoplicant by putting his thubm impression 

thereon, Tliis date of birth has been duly verified by

Permanent way Inspector, Sri Krishna Nagar as well as J

by ^sistan t  Engineer Sultanpur, It is further clarified

> 1

that the applicant was issued retirement notice on 30-8-89

indicating therein that he V 7 i l l  retire on 31-3-90 on

the basis of his date of birth as recorded in his service

record. It is stated that he submitted his bio-data

on 17-11-39 Including service particulars wherein he

has mentioned his date of birth as 17-3-38, which has

got no legal sanctity at this distant stage while he

is going to retire on 31-3-90, a: photo copy of the

service record of the petitioner/applicant is being

annexed as %nexure ,No,^lil-l to this reply, ^



m

-3-

4.4 Wiat the contents of para 4*4 are not

V

admitted as stated. The applicant while submitting

; r # #

his bio-data containing detailed particulars of his 

service are wrong and falsely mentioned* His date

of birth as 17-3-38 just to derive the service benefit

/
' of 6 years by extending his period of 6 years* 5he 

applicant joined ra 1̂ 1 way services on 20-8-.53 and 

as stated he has passed his high school in 1952 whereas 

at that time"^vjhile entering in railway services he 

did not disclose this fact regarding his date of birth 

as 17-3-38, iJie column of the service record which is 

marked as special qualification has been recorded as 

NIL, meaning thereby he was illetrate at the time of 

his appointment.

4*5,

o j K
.so""®'

Ihat the; contents of para 4.5 of the

petition under reply are not admitted. The applicant’s 

date of birth as recorded in the service redord^ 17«3-32 

has always been communicated to the applicant by 

publishing seniority list from time to time, and no 

objection and dispute has ever been raised by the 

applicant. It is further stated that the communication



m
I

- H

- A

regarding date of birth by the apolicant to the respondent 

MO, 2 through respondent No* 3 was never received in the 

officeand that the railway administration has alway® 

mentioned his date of birth as 17-3-32. Ihe true copies 

of the seniority list published in 1975, and 1980 are 

beinq annexed as Bnnexure No',R<it-2 andlt'̂ S to this reply*

4*6 That the contents of para 4,6 ar^ wrong, hence

denied. Since the applicant’s date of birth has been

*

recorded as 17-3-32 in his sen/ice record* Therefore

his date of superannuation is 31-3-90 and not 31-3-1996

as alleged, '

4*7 That the contents of para 4,7 need no comments,

*

4.8 That the contents of Dara 4,8 of the petition

are vague and need no reply at this distant stage, because 

no alteration in the date of birth of the applicant can 

be made except as recorded in his service record. By 

publishing the seniority list this fact was brought to 

the notice of the applicant so many times from time to time,

4.9 That the contents of para 4,9 of the petition 

wrong, hence denied, and it is certified that the

^  ^  B- ' applicant was never asked to submit High School Certificate



.. . ..

- I '-
^5-

for making corrections in his date of birth, because 

his date of birth is 17-3-32 as per his service recorxJ, 

which was never disputed or -objected by the applicant®

4,10 That the contents of para 4.10 of the petition

*' *
under reply are admitted only to the extent that the 

applicant informed this office that according to High 

^  School Certificate his date of birth is 17-3-38, Rest

✓

of the contents are denied, and it is emphatically

stated that he never submitted his High School Certificate

at the time of initial appointment as stated In para 2

of his letter under reference. Further the applicant

hiself has admitted in para 3 of the said letter that

he has applied for a duplicate High School Certificate,

which would be submitted by him as soon as the same vrould

f

be received. Further it is stated that his High School 

Certificate dated 7-6-52 and the photo copy is that 

of his original High School Certificate^ meaning thereby 

that the said certificate was in his possession and he 

did not siA)mit it earlier to drav  ̂ undue benefit.

Earlier to 14-9-89 the applicant never informed that

^  ^  his date of birth is 17-3-38, Rest of the contents

contrary to it are denied,

4,11 "That the contents of para 4,11 of the



J .

/

petition are wrong, hence denied, Ttie applicant*s

f

representations after due consideration by the competent 

authority were decided, and the applicant was intimated 

vide letter, dated 19-1-90, that he will retire from 

serrrice on 31-3-90 as per date of Birth recorded in 

his service record, h  true copy of the letter, dated 

19-1-90 is being annexed as ^nexure to this

reply.

' ̂ 6-

4,12 'Kiat the contents of para 4,12 of the

petition are wrong, and the allegations made therein

are vehemently denied, The contents of this paragraph

has already been replied in para 4,11 of this counter

reply.

4.13 Ihat the contents of para 4,13 of the

petition are false and fabricated. The applicant has

no cause of action to invoke the jurisciction of this

Hon'ble Tribunal,

It is worth mentioning that the applicant

tried to get his date of birth changed as per his averments

made, by over-writing in service record, in collusion

with some staff which is evident from the perusal of

the same as the over-writing has been made in figures

* *

only.



Ui

5, That the contents/grounds tak.en in para 5 (a)

(b) (c) and (d) are false, frivolous and fabricated,

Those are not sustainable in the eyes of law.

6. 1?hat the contents of para 6 of the petition

are denied to the extent that his representations

* *
were decided and were communicated to the applicant*

That the contents of para 7 need, no comments.

8 . That in reply to para 8 of the petition, it

is stated that the applicant does not deser\’'e any

^S:iaf?6aE**HSa?f^^^/^elief/reliefs as prayed for.

Ihe petition deserves to be dismissed.

That in reply to para 9 of the petition, it

is stated that in view of the facts and circumstances

stated above in this counter reply, the applicant does

not deserve any interim order from this Hon'ble Tribunal,

10, That para 10 of the petition need nocomments*

11.
o ! K ’

13.

That para 11 of the petition need no comments. 

That para 12 of the petition need no comments. 

That this counter reply could not be filed

within the time allowed by this Hon*ble Tribunal due



r
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to unavoidable and certain circumstances. Therefore,

it is desired that delay in filing counter reply may

kindly be condoned,

LUCKNOW: DATED 
March 21, 1990

vep.ip ic a t io n

*

verify that the contents of paras

do h e r ^y  

-- of this

counter reply are true to my personal knowl^ge, and 

those of paras \ are true on the

basis of record, and those of paras f(p  ̂ ^  of

this counter reply are believed to be true on the 

basis of legal advice* The annexure No*  ̂1, 2, 3 and 4 

are true copies of. their respective orignals which 

have been duly compared by me, N6 part of it is wrong 

and nothing material has been concealed.. So help me God»

LUCKNOW: DATED 

March 21, -199G
'erst̂ nne! ^

&. Lko,

Through

B.K. SHUKLA, )

Railway Advocate

Cotinsel for Opposite partie
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• • • • • • • • « • • •Kunr>^n L-̂ "!......... .............
vs.

' Tol - , n  n * V ' « r s ...................................

 ̂n • T M M

• P * -  •r\ I—

p p  (-̂ S ' !  ! 'i  I  iij v^'.
1)

’ :EI-G217 Service Record  o f  In fer io r Staff and Labourers

CAIl P u n is h m en ts  s h o u ld  be entered in red ink) ''

Name (in fnll).._... _________________ ......................

s;RC/G1933

> '

: v .-3,

Designation (on appointment)... ...................................Ticket No.... £ .  ^

Particulars of Service

Nationality or Caste....,........................................

Father’s Name.. ..................

Residence ( in  fu ll)......................... ....................

Ua<vDate of birth... '7. -.. ..$.,,.....V.‘^.̂ .g....?r...('7.1^.....^\?^:<^..W^

ygnation...P,..WM....toC„&...'..R.:...  P'ace of birth..Nl>^c.;..v.\^«^tt;AA%*.p>.«^^ ?«uj^

H.RLY:S&lKW8HHANAGAt, ^
............................................ Height........ .V............. ft........7..../ic....in.

i^ccejite-d................................................  Distinguishing mark;

<_ cr̂ U-J«_ WtXrvl Ĉ .-5

Periodical M edical Examina- Special qualifications..!........................ / J ./ .L .

~ r

tions

In itia ls

.r'f' Date of aî cintnient. 

Place ..

.2 ..? ....-....^...r..... \

T erm ina tio n  o f  Service

Reason.......... i...... ..........................

Pay on appointment... .............................................................

Health certificate.'fjfTr:?:.'̂ .̂̂ .̂^^!:..̂ ..'..'̂ ..Class A|3 

Signature (of omyloyce ...

Date......... .̂ .:'!...
R ̂

VerifyingV^ffic^^^jtg^-f.nf.......M.-Rt-V-SW-KtlWiUĤ -NA6/U.

SalUiipif
Designation

Dale

Date..^.j5ti 

Initial

Date of joining Provident fund. 

Provident Fund Account No..........

»*>• -

GratuLty/Spl. Contribution to P. F. 

Ordinary/Compassionate passed.

Pate...... ....... ...... ..............................

Amount................. ............................

Departmental Examinations (show failures in red)

J)tsc-rii..uoii Iiiilialfl

Abstract No.

m



TM H0N-3L,'? CSM-rqE A D M J - r ' ; t r

CTPC'iT'p gP'CH,

'̂ o, 2 0 of 'oon

Kun<^^n

I of T

^^nnexM-^p Ĵo

-/s.
'M io n  of Tnrj;: ô -bf̂ '-q

........................ ..

/

KOhTHERN RAILV.'AY.
!:o. 847E /II:D- A . . x^:lvl. 's O f f  Ico ,

’ Lucknoi;. D t . / / '  -8-l975_^.?-:

The Acs:lr/G:-r;'.u Ii;r'Tii:i?er,

I I ,  L'lOiino-’j, r'-iz^i'ad, Y^rrza^si. Sultanpur,
P r a t s p g u ^ h T.ae E s rc l i  d li/H .Luckno’;vc

Sub;- Frovisicrisl cenicr: ’ l i s t  of PJ'J.M. in  G r .  ?;:.cl53--240(A.S. y  

^  X * " “ oa tVje C i v i l  En 2 ine.3Tirjg Department as on- l-8-1975 . /

•> The p ro v is io u 2 l  rc'^-i.ority l i s t  of P.VJ.Ms Gr .  Hs„330-430( A ,S . )

on ■’ sent her^ v:.th for  Inforraation end neocss^ry a ct io n .

'"^?T?5-^!tff“'c ^ e r r ; e d  may please  he advised cf Lheir  post in- iii tho 

seniority and their  k i?:n-nturcs obtainc;d i n  t,he GuclOc:eci a.:t

copy of vhe seriiority li-;-': v.hicl: Rhci:id be returnc-;d '':o this  offlo'? 

for :'"he 5̂ taff niibsin thoJ.r'reprosoivn,3:t.',on i f  any v-U.!-:',

a neriod c'f cnc ;Lonth fr^'’- the ecite cf recaipt  of xhlr: l i s t  iaiiAv,fi 

vhich the r^o-iiovitv l i s t  w i l l  be treated  as f i n a l ,  orrissicn or 
cori'qetion of  m v .  :̂ nry:\c-:) Orjrtici''l':rs b? intimgted for
necoiSftry corree'uxon s o 'r '=auirfd« i ' i ; ; a o >  ac:':nov'j.^;ag0 ,

D .A,,/OneCs. enio rity

)

A

cop:/• forva rded to :

FViln I-IvO I I I ,  OF

, dCN,
T't - - . I-- r •- ;

JF. V.. ,

v-n-TT :
'a-; sLiV p . PV/T (

D.S • /  —• 0 • I . hcknow &

Liiii ( I ) (1 1 ) ( i n

jivO, K . T . S . / L K O ,

. DE-^/LKO.

f i c c ) ,  D.S ./i^llansbDd .

C/- Th'B Dtvisi-cnal Secretary ,  MRMU, Li'C'rr-OV'

orr] Z:̂ c:nch S rcretB iles ,  Lucknow, F-izcopd., Jciniour, 
V^rah^isi, Pr^tapgaiti, Rae Bareli ,  ^uitanpur for^ 

vi'i3 p u b l ic it y  anic'^Cct tho s t a f f .

 ̂ q / _  'Tto b t v is io n a l  '33c.■>-:̂ tery., TJ“;PT. Ti’chncv^

' j^-inch s^cr^t^r :  G-e L'loknc-'r, “ :^ir:pnr ,

'■'r-'I-*^^ 1'-'•’ r-'ir’'■)’ '■ i, ''''Lm fc

-vide p-^bitoiiy. n”-on?3t th:3 s ' a t f ,

'CASLV'T end all  LWIc on Luckuov/ L lv i s i c n  ( i n  o f f i c e ) .

I

Of/ice>

S . »
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IN THE HON'BLE CENTRE ®MIN7.STR arrr’'̂  TPTBUN^L 
CIPC'tlT BÊ nJCH, Lie know 

O .A , No. 20 cf IQPO

Kund^n L a i ......... ........................................... , . . . .  A-̂ nl ic ^nt
vs.

Union o€--Indio otheps..............................Resnonc^ents

AnnexTj’̂ p No,

■■ ■■
:tH5'j! i ;i^ortliern Rail^^ay, ^

Office,'
;'! '^Baroda ii3use,New Delhi.

I | l v :% 0 ,7 ^ i / 1 8 6 - I /S /S i s i b Dated;

, ' . • ^ e  'DRMsjTDLl F2R HB LKO JU d: mv. --
; H®ie^2(Const)K ,Gate,Delh i 

:l.i -"IDlie Principal ZTS.Qiandausi.
|1 ? ,S2F/5T, S W T P  & S ^ / tr HQ .office, B,?fouse,Few'Delhi. 

B.Ifouae,Few Delhi.'.'I-

2ub;-Conibined seniority list of pV»Is G r .425- 700(fiS ) «

■ \i: - " , ;

combined seniority 1 ist of =0.1 the Pblo GrJ^s*|25-7o6; 
R a i l a y  as on 1/3^78 has been prepared on the basis of

■ r'hoh fortuitous length of service in the above' grade, the length
■ being jr«^©Re4 reckoned froci the continued date of non— 
;^ji-5:>ibrtuitous promotion in the case of rankers and the date of
• posting after ^cessful completion of training in the case of 
•'. '.^direi^ recruted PV/la^Veeping their merit position intact*

\ 'fh is . senior it y list nay please be circulated graongst a!l,l the
■ ' .staff concerned arid their objections,if any-in regard to

-,tte,Wrong fixation'Of their seniority may please be obtained 
. aria furn ish^ to this office alongv;ith yoar detailed coanients, 

',,..:f<^-,;iMrther.necessary action. In case the representation of 
■'Av̂-;iaJi rindiciduas.. is against the inter-se-seniority of his ovn Divn,
' ivyhereHhe is working and holding lien  the s^jne may be disposed 

ait'.your end and th^ revised seniority position advised 
,,:(i:iit;.o; this office giving the det?.iled reasons for making the 

■ ̂  -:Î :‘'bh*sd^ge • •

•-i^^Je.v-representationa. of the staff - if any,tn ay please be forv/arde.d. 
' office within tv̂ o upnths from the date of issue of

■ ̂ •- * 4>\s. U « I 1 .*-̂5 •• ^  j-s -5 T 4 rr * iVt 4 4-V-\ i->

( H.B-. s'H,f{M4 ) ' '
For G2ITZH4L M̂ aJ AGZKCp)

.Secretary> N.R.M.U. 12, Chelm
■ the’’(Jenerai Secretary, U.H.H.U.
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" 4/11/32 2 8 /V 60 17/10/5 R • •

N •, 1
” 1/ 22/ ^  15/3/54 17/4/18 ■ V R ■
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;" . 17/l0/3022ilQ;55. -15* 2 . 12 V c R

" 14.9.,36 l^^SVS^ '., . 15 *'j • 12 . - ■< R'.
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LKO '^ /5 /3 6  liyi'l/6 3 I4/ 3/ 2I X : : P .
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24. 2;67AS AP.J. , X ' D ■
7. 4. 64 ■ 10.11.05
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A

Service Record o f  Inferior Staff and Labourers
(A lt  Pun ishm ents shou ld  be entered in  red

Name (in ..... . M ............................................................/ ...........

Designation (on appointment).......................................Ticket No....

RC/G1933

Particulars o f Service

p ^ liC i^ n e s s e d ................

3? %aation...P,..WAy...lNS.Pi.C/OR...B.....

H.Rl\;SRlKWSHKANAGAt.

m' :< , Acwpted.
. - *■Sj

S l)a te ........

Periodical Medical Examina­
tions

• I

i

U .

Initials

Nationality oi’ Caste...

FatLer’s Narfie.....

Residence ( in  fu ll) ............................

Date of birth...M ...\ .... .̂.i....
 ̂ ■■ JU5^ .

Place of

t I *1

Height........5 ...............ft........

D istinguishing

u*:i_ .

Special qualifications........... ,.............. X //4 .............................  ’

Date of a p ^ in tm e n t
■̂ Kn f

Place

2 . 0 ...r ...%...Z... ......................... _

Pay on appointment................ ............. ...................................

Health certificate.^!?^.!i^.^^.?.\*:..^.*.^..Class A|s 

Signature ( of employee ...^ > ( jiij( !....

Date

Termination o f Service

Reason.......... .................................

Date.....

Initials.,

Verifying\Ofl^jisuiit-£T»|I'^ft^f.......N.RlY:-SRf KRlSHKA NAGAt,

Soltan^if
Desi g n a tion̂ ^̂ ^̂ yxr̂T;.'.

Date.... ;........

Date of joining Provident fund.. 

Provident Fund Account No...........

Departmental Examinations (show failures in red)

N,V

Ordinary/Compassionate passed.
Description Date Initial B .

_ «■■

Amount....!..;............................................

Abstraf't .. ........

- «•

' i^ccounts OflBcer.

V \ . . '



A/ In the Central idmiriistrative Tril^||^l,Circui 

Bench, Lucknoi^j.

O.A. No. 20 /90(/- )

Sri davit on _ M h a l  f
^»Twiaia<^^T)licant.

L

In  re:

Kundan Lai , Applicant' 
v ^ .

Versus

Union of India and others Respondent s«

I ,  Kundan Lai,aged about 51 years, son of 

Late Sri Sohan Lai,resident of 3-2/8,Punjab Nagar
r

Railway Colony, Gharhagh, Lucknow do hereby solemnly 

affirm and state on oath as under:-

1. That the deponent is the applicant himself 

in the above noted case and as such is fully conver­

sant with the facts and circumstances of the case 

and the facts deposed to hereinbelow.

■2. That the deponent has read over the contents i 

of the counter affidaTit under reply and understood’̂  ̂

the same fully.

3. ' That in reply to para 4-1. of the counter

affidavit the contents of para 4 .1  of the claim

reiterated. It  is wrong to say thatpetition are

I J
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the applicant was appointed as Chaukidar on 20.8.53* 

In fact the applicant x-ms appointed on 20.8 .1955 as 

Permanent Way Mistry after getting declared medically

fit by the Medical Officer- of the Department, the
\

certificate of ^ihich has not been enclosed with the 

counter and the respondents have deliberately filed 

a part of the service record their counter 

affidavit to mislead" the Hon'ble Tribunal. It  is 

relevant to point out that no letter of appointment ■ 

as Chaukidar neither filed nor produced before this 

Hon’ ble Tribunal.

4 .2 . Para 4 .2 . of the counter affidavit is not

disputed. ' - ■;

4 .3 . That the contents of para 4 .3  of the counter 

affidavit are misleading,false and arbitrary hence 

denied. The coAtsnts of para 4 .3  of the application 

are riiterated. -It is further submitted that the 

'applicant has passed the Higji School and Intermediate 

before entering into the service and had sraMitted 

the attested copy of the High School Certificate-as 

proof of age,as provided under Rule 225(Railway 

Ministry Decision A) of the Indian Railway Sstabli- 

shment Code 19f5 ). Moreover the applicant has not

declared his age at the time of appointment in any 

manner except the High School'Certificate. The

applicant is also a literate persoi^ so as per Rules 

his date of birth should have been written in his 

own hand writing in his Service Record. The^entry 

in his Service Record has not been made by the 

applicant. So far as the date of birth is concerned 

and so far the other entries are concerned-most of
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V '
the»»«.re disputed,there are many corrections in the 

Service Record x-̂ ithout initials of any of the autnor- 

ity or the applicant. The place of birth shown and 

non shoving of qualification, is also disputed. 'The 

place of birth, is Bhatti Darwaza, Lahore and not 

village Kathala, district Gujarat. The signatures 

over the .Service Record are fictitious and not 

genuine. The service record is a confidential record 

and in the possession of respondent No.2 and the 

same is beyond the approach of the applicant it can 

only be shown to' the applicant before the Gazetted 

Officers.

5

A

V ^

4 .4 . That the’ contents of para 4 .4 . are denied. The 

contents of para 4 .4  of the applicatign are reiterated 

The applicant was a literate person and thus has 

'been promoted upto the Gr.I Permanent Way Inspector 

and aS' such an inference of illiteracy at the time

of entering into service cannot be drawn on the 

basis of false entry in the service record. Moreover, 

the High School Certificate was. furnished by the 

applicant and the sarae has been altogether ignored, 

the correct date of birth is 17 .3.1938 and not 

17.3*1932 as alleged. The allegation of submission 

of false particulars has not b^en raised so far and 

has been pleaded in the counter affidavit for the 4  

first time.

4 .5 . That in reply to the contents of para 4 .5  of 

the counter affidavit the contents of the counter 

affidavit aredenied and the contents of para 4 .5  

of, the claim petition are reiterated. It is wrong 

to state that the petitioner was comraunicated of

. .4



_  A

his recorded'date of birth i .e . 17 .3.1932 through 

seniority lists published from time to time..From 

the perusal of the covering letters annexed with 

the alleged seniority lists it appears that the 

concerned authorities were directed to apprise with 

the contents of the seniority lists to the concerned, 

employees, they were required to obtain signatures 

for the service of the list- and any objection which 

the concerned employees may raise but it was not 

complied with by the 'concerned officers and the 

applicant has not been served with a.ny senority 

list so far. It  is wrong to say that the lists 

were published which is also apparent from the 

covering letters annexed with the seniority lists.

By perusing the seniority list annexed as CR-2 it 

also appears that substantive appointment of the 

petitioner has been shown as Perraanent Way 'Mistry 

and not as Ghauicidar as has been filled in the • 

Service Record of the applicant annexed with the 

reply as GK-1. The date of appointment is also 

altogether different and clearly shows the mani­

pulation in the Service Record of the applicant 

with the object to deprmve the,fruits of the services 

which may be enjoyed by the applicant.

4.6- That in reply to the contents of para 4 .6  

ry ,of the counter affidavit the contents of para 4 .6  

of the applicafition are reiterated.

4.7  That the contents of para 4 .7  of the counter 

affidavit need no comments.

4 .8 '  That the contents of para 4 .8  of the applic-
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ation are reiterated in reply to the contents of 

para 4 .8  of the counter affidavit. It  is wrong to 

say that the seniority lists were published and 

the date of birth recorded in the seniority lists 

were brought’to the notice of the applicant frem 

time to time.

4 .9  That the contents of para 4 .9  of the applic­

ation are reiterated in reply to the contents of 

para 4 .9  of the. counter affidavit.

'4 .10 . That while-reiterating the contents of para

4 .10  of the application it is specifically stated

being a literate person and that too Intermediate

passed the applicant \ms required to give High 
/

School Certificate at the time of his appointment

as Permanent Way Mistry, the substantive post on 

' wliich the applicant i-jas appointed in the year 1965.

Q U )

For the post of Permanent Waj?' Mistry passing of High
/

School was also required and as such the submission 

of High School Certificate was.necessary. The 

original High School Certificate was taken and an 

attested copy of̂  the same was also furnished. On 

knowing -the fact of missing of copy of High School 

Certificate from the Service Record the applicant 

started searching the original certificate which 

was of the year 1952 and.as the same was misplaced 

the applicant very hurriedly applied for the duplio 

ate copy of the High School Certificate but on 

hectic ,search the original certificate was found 

and a true attested copy duly attested by the 

Medical Superintendent, Horthern Railway, Lucknow

. .6
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was submitted by the applicant which is in any case 

reliable* Further the opposite party said nothing 

about the non genuineness of the photo copy submitted 

and annexed with the application and never disputed 

genuinety after receiving the same and as such has 

to rely and has to pass order accordingly.-

A

4 .11 . That in reply to the contents of para 4«11
V

of the counter affidavit ¥hile reiterating the 

contents of para 4*11 of the application it is stated 

that the letter dated 19.1.1990, is not disposal of 

representation of the applicant regarding the 

dispute in recording of the''date of birth by the 

competent authority as the General Manager is the 

competent authority to dispose of the representation 

regarding the dispute in the date of birth of the ' 

employees and not the Divisional Personnel Officer. 

Further on 8.2 .1990 yith this letter dated 19.1.90 

the applicant v&.s also served upon \s?ith the letter 

dated 29.1.1990 also thereby the applicant was 

informed to submit statement and specimen signatures 

with the threat that i f  the same -was found to be 

wrong the applicant would be dealt with the departr 

mental'proceedings which shows that the representa-* 

tion was not disposed of by that time and the 

allegations contained in this para are misleading 

and inhaste action on the part of the opposite parties 

N o .2 and 3. (: Annexure Hq.R-I is the true copy

of the letter dotted 29 .1 .1990).

4 .1 2 . That the contents of para 4 .12  o f  the applic­

ation are reiterated in reply to the contents of 

para 4 .12  of the counter affidavit.

. . . 7
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f- 4 .13  That the cantents of para 4 .13  of the counter

affidavit are denied. The alleged Service Record is 

a bogus Service Record,manipulated and whatever over­

writing in the record appears may have been carried 

out by the concerned staff a n d "not by the applicent 

as alleged. The Service Record vjhenever shown to 

the applicant, any of the GazBeted Officer including 

the Assistant Personnel Officer was present as has 

been provided in the Rules and if  the allegation 

of over-writing is taken to be done by the applicant 

then the opposite parties had every occasion to 

catch the applicant read handed. The alleged service 

record from the very beginning is manipulated as it 

wrongly show the designation of the applicant as 

Ghaukidar whereas the applicant was appointed as 

Permanent Way Mistiy which is A-3 category for the 

purposes of Medical Examinatidn as mentioned in the 

Health Certificate and also in-the EstablisAiant 

Code. The post of Chauliidar is not a A-3 category 

post and a§ such mentioning of the appointment of 

the applicant in the year 1953 as Ghaukidar is wrong. 

The post of Permanent May Mistry does not carrj'̂  any 

Ticket Ho. and the alleged'Ticket Mo. is a manipulatec 

Ticket No. The signature of the employee in the 

Service Record is not of the applicant and futther 

the column of qualification,filled in as HIL is 

wrong as the applicant was Intermediate while 

p.\ entering into the services of the Railways. The

place of birth of the applicant is Bhatti Darvjaza, 

Lahore and not village Kathala district Gujarat as 

mentioned in his Service Record. Further the date 

of birth filled in the Service Record is not in the 

j hand writing of the applicant as has been provided

in the Sstablisl'iment Code and the Service Record

I
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contains no record of periodical Medical Examinations 

of the applicant as provided in the Rules fer the 

employees falling under categorj?- &-3* It has no 

mention of Provident 'Fund Account Ho* and other 

informations as provided under the Rules.

The best evidence for deterniination of date 

of birth is the High School Certificate and no 

contrary thing has been pl^aced before this Hon'ble 

Tribunal in rebuttal of the High School Certificate 

furnished by the applicant. Hence the applicant is 

entitled for the relief prayed on the ground mentioned 

in para under reply of the claim petition.

6. That the contents of para 5 of the application 

are reiterated in reply to the contents of para 5 of 

the counter affidavit.

6. That it is misleading and T/?rong to state 

that the representation of the applicant i-ms decided 

and communicated tothe applicant.

?•' That the contents of para 8 of the counter 

affidavit need no comments.

8 . That in reply to the contents of para 8 of

is entitled for the relief prayed.

9. That the Interim Relief application-has already 

been disposed of.

Lu elm Qw: Dated: 

April Xf ,1990

Deponent

• •. 9
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Verification

I , the above named deponent to hereby verify 

that the contents'of paras 1 to 9 of this rejoinder 

affidavit -are true to my personal knowledge except 

the legal averraents x̂ /hich are based on legal advice. 

No part of it is false and nothing material has been

concealed in it so,help me God-

LucknoTi'j. Dated 

% •
April / /  ,1990

Deponent

I identify the deponent who 

has- signed before me.

Aw

/ i A % at / /S' -'gt'î fr'/p.m.e '' ■ 'IP f  x' ^^\t>oleranly affirmed before me on

‘ ^  ) tjey "the deponent too  is identified by Sri O.p.Mathur, Advocate,

Court, -Lucknoy Bench, Lucknow.

I' have satisfied myself by examining the deponent hat he 

understands the contents of this affidavit \^hich have been 

read out and explained to him by me.

S, R . A :1 .I'AUAffik

OATH CO •!MISSIONED

H i g h  C s u r t ,  A l i a b a l i a i l ,  

lockMwfiancfc

........t h m L ___________ _

_____ r ’



In tne Central Administrative Tribunal,Circuit Bench, 

Lucknow

O.A . No. 20/90 (

Kundan Lai Applicant

Versus

Union of India and others . . Respondents.

Annexure Ho.R-1

Northern Raili'^ay*

No.SlGS/HD/A Divl. Office.

Lucknow D t .2 9 .1. 90

Sh.Kundan Lai 
Pl^E/I II,Lucknow.
C/o AM'UD-Lucknow.

Sub; Your date of birth and consequent 
date of retirement.

Refj- Your application dated 12.1.1990 handed 
over to DRM/LKo. on 22 .1 .90

You representation under fsreference regarding 

your date of birth has been examined and in this 

connection a personal hearing was given to you by 

DMA*ko,when you have deposed that the signature 

^  and L .T .I .  affixed on the first page of your SR 

are not yours.

You are hereby called upon to submit your 

detailed statement referred to in the foregoing 

para through ASM(l)/Lko.so as to reach this office 

irarriediately. It  may be noted here that you have
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also to give a declaration in tlie end of your 

statement that you will be liable to be dealt 

1-rith under Br M  in case your said statement is 

found to be false. Please sstfeM also submit your 

specimen signature and L .T .I . attested by A M H l)/ 

Lko. * ■ .

Sd/~ Illegible 
29.1.90 

for Divl.Rail'way Manager, 
N .R ly ., Lucknow.

Copy for information and 

H/A to:

1. . M U D - L k o .
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, i l 3 .  Power to relax or modify rules.-The General Manager 

'‘'bf'&'Chief Adn  ̂ Ollicer, may, in special circinnstances

' and f6r7el',sbnsto be .recorded in writing, relax or modify these 

rules in specific indiviuual câ cs. They can also issue orderG for 

..deviations from ihcoe rules in respcci: of ccrtain categories or on

on a tempo-

!  ̂ 'j; ’ 'rary basis. Railway Board’s prior approval is, how'ever, required to

‘ ; lon|vj;erni“or permanent alteration of the rules.

' ’ This power; should be exercised by the General Manager or his

Chief Personnei Officer,’ or the Chief Administrative Officer per- 

;'.V\..'sonally; butit shall not be otherwise redelegated. '

■
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VI. Civil Engineering Department

(i) Permanent Way Staff.

"156. The classes included in ihis group and Ihdr normal 

. channel of promotion arc as under;

Apprentice Asstt. Permanent Way Inspectors 

(Rs. 150-5-155) (Diploma Holders) ...50%

, (Rs. 150-5-160) (Matriculates)........ 25%
Permanent Way \ .

• Mistries Asstt. Permanent Way Inspectors

25% (Rs. 205-280)
■7~r

• J , '  ■, , ?

. V ̂

Permanent Way Inspectors, Grade III 

(Rs. 250-380)

i’crmanent Way Inspectors, Grade II 

(Ks. 335-485)

Permanent Way Inspectors, Grade I 

(Rs. 450-575)

57

:
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‘IQIS, V.yisipn tests.—Special rules governing vision tests for 

candidates and railway servants are given below. The description 

of the vision tests is given in Annexure III and summaries for the 

yknpus classes are given in Annexure IV.

; Rule (i) Classification o f  s ta ff.-

C For the.purpose of vision tests, all candidates for appointment 

to; and all railway servants engaged in, the railway service will be

' -V ./•'- '••/’./■..'/I/;

13
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?iUocated, by group and class, to the appropriate category in the 

subjoined classification, v/z.-

Group

YfcVisipn tests required 
 ̂in the interests of public 
safety.

B-Vision tests required 
in the interests of the 
employee himself, his 
fellow-workers, or both..

C-Vision tests required 
in the interests of the 
administration only.

Classes

Al, Foot plate staff, Rail-car drivers 
and Navigating staff.

A2. Other Running Staff, other shun­
ting staff, Point-lockers, Station 
Masters and other staff in opera­
tive control of signals. '

A3. Loco, Signals and Transportation 
Inspectors.

Staff̂ authorised to work trolleys. Yard
su^Tvis6rF âff,"Tloacr mbtor’̂ fivefs 
an^G a^l^epers pif 1 ^

Bl. Such station and yard non-super- 
visory, shed and other staff, as are 
engaged on duties where failing 
eyesight may endanger themselves 
or other employees from moving 
vehicles, Permanent Way mistries, 
Gang mates, Keymen, Assistant 
Surgeons, Health Assistants and 
all staff of the Railway Protection 
Force.

B2. Certain staff in workshops and 
engine rooms engaged on duties 
where failing eyesight may endan­
ger themselves or other employees, 
from moving parts of machinery 
and Crane drivers on open line.

Cl. Other workshop and engine room 
staff, ship stokers, and other staff 
in a whom a higher standard 
vision than is required in clerical 
and kindred occupatipns is neceSf 
sary for reasons of efficiency and 
others not coming under Group 

. A or B.

C2. Staff in clerical occupations not 
included in Groups A, B and Cl.

14
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For detailed categories of railway servants under each of the groups mentioned 

above, see Annexure V.

‘ (2) (a) Class IV  employees recruited pirof to (5.1.1957 in the follovvint; caiej'orifs ('f
Engineering Department should be ri’cdic;,lly txaniincd aa-dnliiii; lit the 
revised mcdical cUissiritatidn and r.iiliiiv Ui oc p:<;vi<!i<,i su;i:ihle 

employmeni a.s per instruciiijii,>i in t'ni.r :—

(3) Mute (6; Sarang

(2) Keyman (7) Jeep Truck Driver

(3) Trollymap (8) ' Road Roller Driver

(4) Sigoalmao (9) Road Roller Driver Helper

(5) Bridge-khalasi (10) Paints Clearicr

•'..'i. UiJ.y ti?, , . ( b)  Air the other! class IV'employees in the Engineering Department recruited

prior to 6.1.1957 and whose medical classification was upgraded may be given 
n» j Vi J n  . ' . relaxation as a personal concession to them-with the stipulation that staff

■ ■ -~.j * , /, i ip these categories, when they are promoted to the next higher category, will
. ; examined in the classification appropriate to the post to which they are

f‘Rie-harmnation of ra ilw a y  servants. 

:{fjV;i;!='(a)-i:̂ .Peripdioal re-examination— 

bfiivl.-' -*• ‘In'order to ensure the coniiirued ability of

railway scrvant.s in ciasbcs A], A2, A3, HI 

and B2 to discharge ihei! duiici. vviih 

safety, they will be required to appear for 

re-examination at the following stated 

intervals tliroughout their services viz..

>{*

,t4

■

; L;b > r

1*>, ■

■ Mg-i rSd V-.

. S ■U' V̂.-vi’

' -'cij i:;nv :

Classes A l ,  A2, and A3— at the termi­

nation of every period of three years 

calculated from the date of appointment 

until they attain the agê of 45 years, and 

thereafter annually until the conclusion 

of their services.

 ̂ Class B ] ,  and B2— on attaining the 

. . age of 45 years, and thereafter at the

"i - >.; . termination of every period of five years.

NOTE,— The railway servants in Railway Protection Force will be re-examined for 

physical fitness at the termination o f every period of three years, calculated from 
'*1*® date o f , appoiiitnient,,until-'.the,conclusion of their service. However, 

"  j. ■' ■ Inspectors, Sub-Inspectors, and Assistant Sub-lnspcciors of the Railway Protec-
• ^  : lion Force are to be re-exammed for physical fitness and visual acuity on attaining

■■ the age of 45 year and thereafter at the termination ol every period of five years.

.̂ vnQ:te.r!">; -!t v>fu ; (2)̂ iV!Railwayiservantis in classesand C2 will 

' - ' not be required to pass regular periodical

, i i, re-examination during the course of their 

service.

■

15
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(3) The employing branch or department will 

in every case be responsible for the pun­

ctual appearance of the railway servants 

before the appropriate authorized exa­

miner, vide paragraph 1019.

(b) Re-examination necessary before pr(irs!0i!0n to 

higher chiss- -

A railway servant must not be engaged to 

work, whether temporarily or permanently, in 

a class higher than that for which he ha.s been 

certified fit, until he has obtained a certificate 

of competence in respect of the new employee.

(c) When a driver or any other railway servant 

coming in Group ‘A.’ ?, e,, Classes Al, .A2 and 

A3 is permitted to use spectacles for the pur­

pose of passing the required eyesight exami­

nation, the following condition must be 

observed.

IsciiUf';! pi'U/idc hirnsoif vvilh two jXiirs of 

spectacles from a repulabie firm of opticians, 

and must give a written undertaking that he 

will carry both pairs while on duty, and 

should he break or lose one pair, must at once 

report the occurrence to the Running Shed 

Foreman who will arrange for him to be sent 

to the District Medical Officer, who will re-test 

hinji with the remaining pair of glasses, and 

issue such instructions as will ensure that the 

driver will possess two pairs of suitable 

spectacles.

(d) Examination under the provisions of paragraph

1017.

(e) (1) The staff belonging to any medical cate­

gory, when brought into the categories of 

AI,A2, A3 on revision, should be exa­

mined immediately on revision.

16
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(2) The staff belonging to any medical cate­

gory when brough on to the categories of 

B1 or B2 on revision, should be examined 

at the time of the next scheduled exami­

nation prescribed for these categories 

under the above paragraph.

(3) The staff belonging to any medical category, 

when brought on to the categories of 

Cl or C2 on revision, may not be required 

to undergo any medical re-examination.

The above decision need not apply to the 

staff who have already been given relaxa­

tion by the Rly. Board as personal 

concession to them.
,, — --------------- -------- -----------

I ■■
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1018, Vision tests.—Special rules governing vision tests for 

candidates and railway servants are given below. The description 

of the vision tests is given in Annexure Jlf and summaries for the 

^arious classes are given.in Annexure IV.

Rule (i) Classification o f  staff.-

For tho.purpose of vision tests, all candidates for appointment 

to, and all railway servants engaged in, the railway service will be

.. - 13



allocated, by group and class, to the appropriate category in the 

subjoined classification, v iz .-

Group
-f

M-Vision tests required 
in the interests of public 
safety.

B-Vision tests required 
iu the interests of the. 
employee Ĵhimself, his 
fellpw-workers, or both.

C-Vision tests required 
in the interests of the 
administration only. ‘

Classes

Al. Foot plate staff, Rail-car drivers 
and Navigating staff.

A2. Other Running Staff, other shun­
ting staff, Point-lockers, Station 
Masters and other staff in opera­
tive control of signals.

A3. Loco, Signals and Transportation 
Inspectors.

Staff authorised to work trolleys, Yard 
supervisory staff, Road motor drivers 

 ̂and Gate-keepers on level crossing.

Bl. Such station and yard non-super- 
visory, shed and other staff, as are 
engaged on duties where failing 
eyesight may endanger themselves 
or other employees iVom moving 
vchicies, Permanent Vv'ay mistrics, 
Gang mates, Keymen, Assistant 
Surgeons, Hcailh Assistants and 
all staff of the Railway Protection 
Force.

B2. Certain staff in workshops and 
engine rooms engaged on duties 
where failing eyesight may endan­
ger themselves or other employees, 
from moving parts of machinery 
and Crane drivers on open line.

Cl. Other workshop and engine room 
staff, ship stokers, and other staff 

' ' in a whom a higher standard 
' ■ vision than is required in clerical 

. • , , and kindred occupations is neces- 
sary for reasons of efficiency and 

* others not coming under Group 
: :..:>AprB, • . *

>C2. Staff in clerical occupations not
• ' -included in Groups A, B and Cl:

14
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•rrUD . For detailed categories of railway setvants under each of the groups mentioned 

, ‘ abov6, see Annexurc V.

’ ' ' (2) (a) Class IV  employees recruited piror to 6.1.1957 in the following categories of

' ' Engineering Department should be n;edically examined according to the

revised medical classification and failure to be provided suitable alternative 

employment as per instructions in force

■ *̂ ,(1) ,Mate,-. < y ;..,' ; i H Sarang

‘ ' \ ';(2) keyman (7) Jeep Truck Driver

' ' ,:A Road Roller Driver

■ r.' . ‘ (4) . Signalman' . (9) Road Roller Driver Helper

i - - (5) iBridge-kh^^^ r'-'r> Paints Cleaner

o f  AllUbeictherv^^'c^^ in ;the  Engineering Department recruited

, ‘ . I r ,  - , priof <0 6.1.1957 and whose medical classification was upgraded may be given
tfr /{ ! . in ';> lf^ ^ ;r i re!aj(aiibrfks'apefsonal'concession‘46 them-with the stipulation that staff

in these categories, when they are p rom o te  to the next higher category, will 

be examine'd in the classification approprihto.'lo the post to which they are 
t promoted. . . .  . ■1 t ,'3 . .

' Rule (ii) Re-exam hm tion-of railway'servants.

. .. . (a); Periodical re-examination̂

X’O In'order tô ensure the continued ability of

• ^ railway servants in classes Al, A2, A3, B1

and B2 to ■ discharge their duties with 

safety, they will-be required to appear for 

re-examination at the following stated 

. . » .intervals throughout their services v/z.,

h4'-

A

Classes A l ,  A2, and AS— 'dt the termi­

nation of every period of three years 

calculated from the date of appointment 

until they attain the agê of 45 years, and 

thereafter annually until the conclusion 

. ; . • . of their services.

. Class B l ,  and B2— on attaining the

• age of 45 years, and thereafter at the

termination of every period of five years.

NOTE.— Tine railway servants in Railway Protection Force will be re-examined for 
pbjsical fitness at (he termination of every period of three years, calculated from 

. , the dniu of appointment until the conclusion o f iheir service, However, 
Inspcciors, Sub-lnspectors, and Assistant Sub-lnbptciors of ihe Railway Protec­
tion Force arc to be re-examined for physical fitness and visual acuity on attaining 
Ihe age o f 45 year and (hereafter at the termination ol every period of five years.

(2) Railway servants in classes Cl and C2 will 

not be required to pass regular periodical 

re-examination during the course of their 

service..

15
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(3) The employing branch or department will 

in every case.be responsible for the pun­

ctual appearance of the railway servants 

before the appropriate authorized exa­

miner, vide paragraph 1019.

(b) Re-examination necessary before promotion to 

higher class—

A ; railway servant must not be. engaged to 

work, whether temporarily or permanently, in 

a class higher than that for which he has been 

certified fit, until he has obtained a certificate 

of competence in respect of the new employee.

(c) When a driver or any other railway servant 

coming in Group ‘A’ i, e., Classes Al, A2 and 

A3 is permitted to use spectacles for the pur­

pose of passing the required eyesight exami­

nation, the following condition must be 

observed.

He must provide himself with two pairs of 

spectacles from a reputable firm of opticians, 

and must give a written undertaking that he 

will carry both pairs while on duty, and 

should he break or lose one pair, must at once 

report the occurrence to the Running Shed 

Foreman who will arrange for him to be sent 

to the District Medical On'jcer, who will re-tcst 

hirn with the remaining pair of glasses, and 

issue such instructions as will ensure that the 

driver will possess two pairs of suitable 

spectacles.

(d) Examination under the provisions of paragraph 

1017.

(e) (1) The staff belonging to any medical cate­

gory, when brought into the categories of 

AI,A2, A3 on revision, should be exa- 

mircd immediately' on revision.

. 1
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(2) The staff bcionging to ;iiiy medical cate­

gory when brough on to iiie categories of 

Bl or B2 Oil revision, should be examined 

at the time of the next scheduled exami­

nation prescribed for these categories 

under the above paragraph.

(3) The staff belonging to any medical category, 

when brought on to the categories of 

Cl or C2 on revision, may not be required 

to undergo any medical re-examination.

The above decision need not apply to the

staff who have already been given relaxa­

tion. hy the* Rly. Board as persona] 

concession to rhem.

. v;:'
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VI. Civil Engineering Department ‘ '

(i) Permanent Way Staff.

V i  56. The classes included in this group and their normal 

channel of promotion are as under: .

Apprentice Asstt. Permanent Way Inspectors ^ T V- j 

(Rs. 150-5-155) (Diploma Holders) ...50% , \  ̂ ^

 ̂ (Rs. 150-5-160) (Matriculates)........... 25% . :
Permanent Way | - : ‘
Mistries A.sstt. Permanent Way Inspectors '

1 25% (Rs. 205-280) : -
. I

Permanent Way Inspectors, Grade III 

A  (Rs. 250-380) : ;

I ' ‘ 'I
’ ' Permanent Way Inspectors, Grade II

's, , - (Rs. 335-485) ' v'

 ̂ ■ I
Permanent Way Inspectors, Grade I 

(Rs. 450-575) ' ■



t
Z' 113. Power to relax or modify rules.—The General Manager 

or the Chief Administrative Olticer, may, in special circumstances 

and for reasons to be recorded in writing, relax or modify these 

; V;rules in specific individual cases. They can also issue orders for

in respect of certain categories or on 

occasions provided such relaxations are purely on a tempo- 

' basis. Railway Board’s prior approval is, however, required to

'■ 7 ; 1̂  term OT permanent alteration of the rules.

This power should be exercised by the General Manager or his 

Chief Personnel Officer, or the Chief Administrative Officer per­

sonally; but it shall not be otherwise redelegated. ’

• •r'‘-' ■. ■

.'

' V--'T



■I. . .

1̂ -

c/

In the Hon’ ble Central Mministrative.Tribunal

Circuit Bench, Lucknovj.

Civil Misc.Application No. of 1991

)

A

In re:

O.A»Case H0. 20/ 90CL)

Kundan Lai

Fixed for yhrSriOdi.

Applicant

Versus

Union of India & others Respondents.

Application for amendment of 
the' ciaim petition*

The above named applicant begs to submit 

as under:-

1* That.the applicant’ s application against 

preraatured retirement on the basis of wrong entry- 

incorporated in the Service Book is pending for 

disposal.

2. That during proceedings and on hectic searci-j 

the applicant could know that Sri Behari Lai Kapoo] 

Permanent Way Xnspector(Restoration),Northern Rail^

« • • 2
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Shri Krishnanagar,Sultanpur \̂ ho had signed the service 

record of the applicant as vjitness being an authority- 

superior to the applicant yas posted there liy way of

transfer and promotion from Moradabad Division,Betaura

cjlkH
Station as Assistant Perapnt Way Inspector under 

Permanent Way Inspector,Bareilly to Shri Krishnanagar 

in the year 1955, the year of appointment of the 

applicant in the railways as Permanent Way Mistry.

3* That not only this the applicant has also been 

re-examined during the period of service by the 

Divisional Medical Officer, Northern Railway, Lucknow 

and a certificate of fiteness was'issued dated 26 .11 .85  

thereby the age of the applicant has been shown in 

the year* as 48 years.

A

4. That besides the applicant on various occasions 

had also submitted Biodata and other medical evidences " 

which had been received by the railway administration 

without any objection and inquiries.

5. That the following amendments are necessary 

to be incorporated in the claim petition;-

"A) That the following paras after para 4*3 be

added:-

4 .3 (a ) That the applicant had sutsiiitted earlier 

on 27.11.1989 Biodata to the authorities for ,the 

purposes of issue of passes in which specifically 

showed the date of birth and the date of feix appoint­

ment of the applicant in accordance with the High 

School Certificate and thedate of joining in the 

department which had not been objected by any authority.

r
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( Annexure A-1 is the true photostat copy of Biodata 

of 4 .8 .1983  and -Annexure A-2 is the true photostat 

copy of dated 14* 6.1989).

A

4 .3 (b ) That the applicant also informed about 

the date of retirement in accordance -vjith the date of 

birth i .e . 17 .3 .1938 ,as 31 .8 .1996 lAihile filling the 

columns in the application for purchase of scooter 

after getting the loan from the employer. The said 

application was duly forwarded tQr Sri R.K.Dubey, 

Assistant Engineer on 17.12.1979 -which had been duly 

received by the office of Divisional Railv^ay Manager, 

Northern Railway, Lucknow on 17 .12 .1979(Annexure A~3 

is  the true photostat copy of application for advance 

of loan for purchase of scooter).

4 .3 (c ) ^hat in the year 1979 on account of 

some administrative reasons the applicant had been 

declared unfit on account of vision problems but the 

same has been challenged by the applicant and to 

sfex satisfy the authorities the applicant had got 

himself examined the eminent Eye Surgeon of King 

George Medical College, Lucknow Dr.K.C.Garg on 

16 .1 .1979  who had issued the certificate of fitness 

re^rding  the normal vision and shown that the appli­

cant was not colour T3ind. ■ Subsequently on 2.2.1979 

the applicant also got himself examined by Eye

Specialist of Dr.Rajendra Centre for opthelmic
0

Sciences, New Delhi. Tha^ have not find the applicent 

as colour blind. These certificates were duly forwar­

ded by the then Assistant Engineer to the Chief 

Medical Officer, Northern Railway, Baroda House, New

1 /



x /

Delhi T̂ jith the appeal of the applicant against his 

declaration as colour blind and in all these certifi­

cates the age of the applicant was assessed as 41 years 

and has been mentioned in the certificates vjhich has 

been duly received by the authorities and none has 

ever objected.( Annexure A-4 and are the true 

photostat copies of the certificates dated 16.1.1979 

and 2 .2 .1979 ).

4 .3 (d ) That the appeal of the applicant -was 

accepted by the Chief Medical Officer on the basis 

of the above mentioned certificates and examination 

made by the Divisional Medical O fficer(^e$p ecialist ), 

Central Hospital, New Delhi,Chief Medical Officer, 

Baroda House, New Delhi and then by the Board and 

the fitness certificate was sent to Divisional Railway 

Manager, Northern Railway, Lucknow who allowed' the 

applicant to join his duties.

4 .3 (e ) That in the year 1985 the applicant was 

also medically examined by the Divisional Medical 

Officer, Northern Railway, Lucknow and was found fit 

and a fitness certificate dated 26.11.1985 was issued 

and in the said examination the age of the applicant 

was mentioned as 48 years in the year of medical 

examination and this also has not been objected so 

far by any of the authorities. (Aiinexure A-6 is the 

true photostat copy of the fitness certificate dated 

26 .11 .1985).

•'B That the following para be allowed to be added

• • 5
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I

after para 4*1

jy \ 0 ^

4* 1(a) That at the time of appointment of the 

applicant in the vear 1955 the applicant was posted 

with Sri Behari Lai Kapoor, Pem|0nt Vlay Inspector 

(Restoration),Northern Railway,Shri Krishnanagar, 

Sultanpur* The applicant had knowledge that earlier 

to 1956 ,Sri Behari Lai Kapoor was Assistant Permanent 

Way Inspector and was posted at Betaura in Moradabad 

Division under Pemanent Way Inspector, Bareilly 

with effect from 1963 i s m W ^  and on promotion had 

joined as Permanent VJay Inspector Shri Krishnanagar, 

Sultanpur and being the next higher authority had 

signed the servii^e fecord of the applicant as witness* 

( Anhexure A-7 is the true photostat copy of the 

letter dated 2 0 .9 .1966 signed by Sri Behari Lai 

Kapoor,Permanent Way Inspector(Restoration) ,Shri 

•K rishnanagar,Sultanpur. *'

VJherefore, it is prayed that the above mentioned" 

amendments be allowed to be incorporated in the 

application in the interest of justice.

Lucknow: Dated;

'^,1991

J.P.Mathur ) ,  
idvicate, 

Counsel for’ the applicant.

if



In  the Hon’ ble Central Administrative Tribunal 

' Circuit Bench, Lucknow.

f

Affidavit in support of

Civil Misc.Application Ho. of 1991

___
In re:

O.A.Ko.', 20/90CL)

Kundan Lai

Versus

Applicant

Union of India & others •• Respondent s«

A F F I D A V I T

I ,  Kundan L ai, aged about 53 years, son of 

Late Sri Sohan Lai, resident ESB, Punjab Nagar 

Rail-way Colony,Gharbagh, Lucknow do hereby solemnly 

affirm and state on oath as under:-

1 . That the deponent is the applicant himself 

in the above noted claim petition as such is fully 

conversant with the facts and circumstances of the

case.

That the contents of para 1 to 5 A and B
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are true to my personal knowledge except the legal 

averments which are based on legal advice.

3. That Annexures No«A-l to A-7of the accompanying 

application are the true photostat copies of the 

originals -which have been compared by me*

Lucknow; Dated: Deponent

,1991 

H I

Verification

I , the above named deponent do hereby verify 

that the contents of'.para 1 to 3 of this affidavit 

are true to my personal knowledge. No part of it 

is false and nothing material has been concealed in 

it  so help me God.

Lucknow; Dated;

,1991

Deponent

I identify the deponent who
I
.ir

has signed before me.

Advocate*^

Solemnly affirmed before me on .v at a.m./-^^. T[y
the deponent who is identified by S;ri J.P.Mathur,Advocate, High 
Court, Lucknow Bench, Lucknow.

I have satisfie<ff myself by examining the deponent that he under­
stands the contents of this affidavit which have been read out 
and explained to him me. '

ir

bcacb

" 1 ^
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APPLICATldN P0RI4 ?0R 
PURCH/,SE qp MOTOH GYCLS/HOTOH/SCOC-lAl

/ 7

1 .

2 .

3 *

4 .

Name of cpplicant.

^App^loant's dfcslgnation & Brano'n.

Distrie t cmi Stat io-i, "

Pay Rso

(i) Substantive Poy R s ,/ ------- -

(11) Officiating pay or pay drawn 
In a temporary pos^..

(Ill) SpeQiai/Personfi.'i Pe 

(Iv) Date of oonfirnHtic| n*

5 .

6 .

,8 .
i

9 .

Qsf ^.uperanuation retir^i- 
ment or d'fitejoT expiry nf cont- 
rapt In chsejof contract! offlcor,

AnticipPted price of Motor Cer/Cycle

"'Araou.-'i '-i Of

Number of tilstialaewts In
advance is desired to be

Vihother advance for the 
of any conveyance obtain 

viously &nd if  so.

Ci) Date of dravj&l of th'

(ii) Jhe amount of sdvancb ^nd or

which the 
r e p a l d i^

purehas 3 
[cd pra-

e syivencep

/  3 i

/ ^ o

xo.

interdet tl̂ eT»eon s1^ 
Ing If  in^i'

Whether thV5^®W‘tion is

(a) New or an old motor

ilj outstan^-

to purchase, 

l^Car/Cycle,

(B)

(b) I f  the InTeutlon is to purchai^Q 
Motor/C&r/Cycle through a person 
other th3n q regul&K or reputf'd 
dealer or agan.tj whether previous 
sanction on of ;̂he competent auth­
ority ha^ been ojjtained as recuirsd 
iinder 1 ^ (2 ) '^fitho CenlraH 

(oo'tidiA^l) Rules 1965*

•••rhether it hea been ello-!ted from Gol??*^ 
quota if so qooce authority thereof.

.. ..r

2 L - C :^ -
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1 2 .

13o

14,

-f

her th^i of flc(-;r is on lOO.V' >

cX' i ? Gbo’:it to ? rocked O’"; .-.CO V• • 0

( 5 ) Tno oc f p Of co.nin.;nc3iserjT: :f l9  5 C0

n^) Tb? dn to of G'cplry 0 : le':i V0,

A I* C ai^y Viont. i ’0 ? *y
♦ c/ 3liQ

b'^dn 3 i;:od£ ti-;‘vii u?"j i. *. V w'ry ■■■; ;■). •»

of tbe  rcoi::; r ci^r /e y e Ic .Vvb.i." OVlî n 0 'i.b

•:he, d'ito of dv* Jj v/l"̂  0 i i.4 fVlO-v; o

:her arrt-eme-i t or; 1 fr-lr>3e( T 'i 
- / i G

/ Y o

ro;^

.been f i l l e d  in and att^-ched.

If  not confirmed, vhf f̂r:t.r -.a-.r.ty hor.a c-n 

■■"̂ r'r'per form frori p t r ; r ; ; i < 
hij;/h^r ov̂ n st^-tu:: ov r.b;vc 

fillsa in end attcichcd*

1 5 . (a )  the i 'f ':.!
cbov^ i s  cnnul^ '̂i-e arif" tr

(b ) thau I h'.ve nc

of r̂i0 to ? ' C-^r/0.̂ ":far4̂ O 
of vhich I apply for .tb?

.'.pli.-.i.OVeG Cl 

;; bOGH

:>hail ooKplet2 na^otlat;'

•ntio-i !:;i‘v3a 

ut->

t de2.i-'.'ery

ccot‘-r on acvvj^v: : 
cidvr.tic-a, th.;rc; I 

on:*? for iho p'Jrohase 

posso.^sifjn o f  inyof pay fiii^.ily and tslcfj ^

Moo.- r C;>r Cycla befor;3 t'lV-i expiry of ono
from thi dyfo of dr̂ r̂.l of tl:? c'OVc-'.c ,̂ 

end th£t I shui'’, eny.uro 

t k in p  del i vary of i t ,
itAfror^ Che dstc- of

Certified thst in ny opSaion
pui-!lic servleo i f  fihrj, __ _
possesr.f;? th:2 coav'Syance 'in 
of his oj'ficlal d'atips,

I Sm s c t i n f i ^ d  tY\hx. ho h?
. -ch-3 c-dvancG,

D k c

Ai)plica?3 + ;'̂ s.-'Sl:

l':)nnc’n n--

It  v.'ill br uc'iful to in;)

:iL«3:. c on fo r  tno p-rf'j?rr;i'oc3

o the oj'.pp,clty to rapoiy

¥

}ii 5*q.6.(3 XA^£.ep:i5tif,
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Foi'tn oi* Agrc-ement to be executed 
TourchasG of & 14otor Vshiclo*

AN ilGREEMiCm MADE ON .

On& thousand nina hundred and_

')U !(

before drewins on acivanĉ  ̂ f^r

DAY OF

of hereinef.t^T’ call-^d the Borvove?

Il in o Iu c fe T isT ^fs , adml'iisti-etfira, adaioistr-ai;/'..' ^ 1^1 expre
executors legal representani 
of India (hereinafter called the 
include hi» suocaaaors t-nd assigi 

Borrower hfiii und,^r the prnvision 
Coda, Vol* ( hereiasf tor ref«?n*6d 
shall include any ameiidmentrj the 
xo the President for a loar* of "B 
Motor Vehicle and »̂Jhereas the Pr 
amount fo the Borrower on the'te 
HOW IT IS HliRBBY AGREED between
of uhe sum of R3.______________________________________________________ ____tib be paid by the PveGloen'c Co
Boi'rower the Borrower borety agrees with the President fl) to pay tiie 
Pr^|ld9nt the aid amount with interest calculatf'd accor-diag to the 
said code by monthly deduccions from his salary as provided in the

^es) of the one part and che Presidor/c 
President, which expression shaxi 
idss) oi’ to other part. Mher'?b& the 
> of the Indian Railway of CoiV-"'3-

the sGid Coc'5 which axcression 
the time boir.s in force)
____ for the pu(-ch3se of a

Ti3s agreed to lov.ci \;hG sai^ _ 

s and conditions hc--re after containe 

he party he.’ eto that in considert'tiJn 
paid by the PveGioen'c Co the

to as 
eof for

_____
isiaent

■jl.

:e month from the date 'if payment of 
X  of the ssid loan in ptnch .̂r-e of a 
ice paid is less thaa tbp lofn to ropa; 

brthwith, and (3) to execute a

said deductions and (2) withjn o 
.^ld..sum io expend the fulL.emou 
.motor vehicio or if  the actual p 
the diff<^rencfi to th9. president 
document hypothecatinR the said 
security iSor the amount to be le 
interest in the form provided by
AGREED AND DECLARED THAT IF THE IjlOTOR VEHICLE HAS NCH' 
and hypoon?cat-"d as aforesaid within one month frnm 7:ho 
payment of the saidlsum or if th 
insolvent quits the service of t 
amount of the load and interest 
bficome due and payable. In WITN 

for and on behalf o

t!-,

uiJ . uuv-t \o; L'j
iOtor vehicle to the President 
t to the 
the said

as
Borrower ss 
coct snd IT IS FiERSBY

j .__ . ________ lor <
hajy^^the Pay and year first before written.

Signed by the said in the 
presence of

afores£.id and
LASTLY . 

purchased 
riaoe o f  the 

Borrower within that period becomes 
le Government or dies the wnole 
iCCBUed thereon shall immediately 

 ̂ whereof the BORROWER end _  

the President have hereiTco" set” tuGir

iSS

(Si^a+ures of

* ? b r i n d ^ r b e h 8 l f " " o f  thVPresidt^i 
of India in the Presence

TsI gn c'̂  ̂  ̂̂  ̂
of Bo-ri’owe^;|;^V^/:

i.UCILiiO^'

(Signature of Witnessl ”
Neme & Desic-;natron of th..
oorrow.3r.

Officer).
htloX] of

■‘̂'v
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10. ar-v ?.^rli?“'i' spol],cnf.i.cn 

Mi’'\i;it.ry of ID and CA^

. , Y ^ .f / NOo ;

I.r ye;i, tv?e of or
Cor/3 COD tor/l'^ctor Cycio/Mc

D^y of spplicat.Icn,

Coiftiiied cli rhe pcj

(For use in ap

\

Cor any veu: vivn

N

plied for tjr’:- of 
"yd ( A u !> o c y c  }

D ' i  I S  :
WJOSIjOW ,

12 . It ia certifi^ifi th-t by h
' : : fs.lls into or.0 of ĥc fol

— o “ ■•“ s — 3“ p “' e ' * o  “ ^ “ c

Medlciil Personnel Stsff cf

Officer o ffictrs 'o f  tb>.: r:'.nk
0i  joint uacrer.ary and

v'lbGx̂ eo

13. It is certified the 
Cer/Cyclvi i-Icp̂ d, by tr, : a

14, It is also cf.Ttifiod that 
r'goinst 1 tarns H-e-’S a->d 1 
I'erificetion from recopd.s

^licant’ s Gf-^i::o) 

lame of Officc

P'!J.ac-3

is n-D:re rrf d':tXf-£, the "s-'vr'iicou-c- 
lov/ing cace^.')fio3 (raoy-k c/aly)^

0.1 0 i n C T 5 ;>

Prodnr:J,:,:.-;-;;.Lv 

fl3ld ou-iid.U 
‘separate cort- 
i f l c a t o  t:? 

sttacheu).«

possosnlon of a Csr/Ccoofer/My tor 

pjjUcant la in the public inoarest^

ch-3 enttt-jf) msdcs by tbo nppiics’jt 
0 above b^en I'ou jd coiTiot or

To
Th° Under Sosr^tary, 
Efptt. of Industi.'.y, 
Miiis'cry of I .T . *  O .A , ,  
Udyog Bhaven, He.v S'oxai.

Sign?‘cure of rLV-ornnendirig Authority

Designt-tiorj und sej‘1 of Offico.

V. , , V



V

, i

li'-

■̂•’̂ ■'‘'''^'^'-U jVjrc^LA_.v_^ 

^--UvJ^^v— O-v-CoJlV  ̂ ____

Wa.v'»- 'V  -_______ ___  _______________ -4-(/̂ Ar̂ Ĉ-A—/
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This is

DR. K.C. GARO G-12/1, River Bank Colony,
M.>S.F.R.C,iS.D,0. LUCKNOW,

OPHTH^IG SURGBON &
PBO?, OF OPMHaUIOLOGY Dated} 16-1-1979.

t© certify that Sfciri Kundan Lai P,W .I*(LKO) 

aged 41 yrs. ha? been exaiained by me.

V His vision In R.B* is 6/6 (unaided) and J1 with glasses, 

i , ' --'rHls-^4i -aa?e aoraal. His colour vi^on on Isnihara* 5 chart is
'̂ "'U ' "■ t' ■-̂'' ■  ̂ " i

I ' i'Ciioiii^ He is not colour blind.

. T'

k /h He is fit for his job.

•* I .*

W *  KundWi Lall, 
Attested sifiiatures of
iSiiri

■.-k .1 s**
I!'-;' ■ 
i- i ••

Kumd^ Lai*
; W -  

: Dr* K.C. CrARG.

SdA  
Dr. K„C, Gare, • 

M „ £ . ^ F , R . G , 4 ; . , D . 6 . ( l o n d ) ,  

Proressor of Ophthal»ology, 
K.8*s Medical Oollege, 

LUCKi'iUW#

rf?u£ c<^Fy 

AHcLki.

■lOTKNGINBER (1|̂ 
N. aUf. Lnekaofw
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NORTHERN RAILWAY

Froai.

Dated.
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GL. 19-A
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